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O.A. No. 113 of 2009

*

Call this matter on

18.09.2009 awaiting written

statement from the Réspondents.
vSend copies of this order to

the Respondents in the address

.

given in the O.A.

No written statement has yet been
ﬁled by the Respondents. i

Call this matter on Q4. 11.2009 for & -
awa1tmg reply / Wntten statcment[
counter from the Rcspondents

e
N’

. (M.K.@ﬁmedi)
Member (A) -

~None appears for, the'*p»drﬁeg' dgg;zite : } :
second callfeply has not yet been filed. We

: ’notk;e fhot'Respondghis have b_eenfse:v‘e_ci.

yet no appearance on their behalf. This is @
case where penalty of removcﬁ from setvice

has been inflicted: * vide oidei- dated -

- 04.07.2008 which wos offumed by Appelloie

Authonfy on 23102008

justice one more. opportunity is granted to

in the interest of

R‘e”s‘p"ondenfs to fle téply.

USt on. 07 12. 2009 Copy of ’rhns ordet.

~ be sent to Kendnyo Vcdyo!oyo Offce Q’f‘
“Guwahdti requiing thern to take steps fo

- prosecute the matter failing which necessary - *

inference will be digwn.

mar Cho’turvedu) {(Mukesh Kumar Gupta)
Member (A} Member {J)
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g v
, . , ) | | ®
Noles & Raaulr/v Pale - oder of Tue Treibnned
K-day
- - .
> Sewd RS artui o 7.12. 2009 | Mr.M.K.Mazumdar, learned counsel ‘
\/‘;& Ul ey e ka'U'fa@ for the Respondents states that replv will be
\ - .
@(Zi W\d“ s ok filed |during the course of the day.
Wroohoul (', Rejoinder, if any, may be filed by the
% . Applicant before the next date.
ﬁﬁ’ ) LiFt the matter on 07.01.2010
k [
D RS ¥/ S 7 TN | [ N A A R ¥ VI N PR {Mukesh Kumar Gupta)
C@,w@ 8- ovielent 09}..4////09 Member (1)

Bovd o D[Sec. Bo |

WN;, fo b ot ce dt - .
C M ‘j\{fro'(L. ﬂu,f'\ Noat 7.1.2010 10 days fime is extended to the ieamed

z e ,4/ Z UQ‘? pos /\\ counsel for the Applicant to file rejoinder, as ‘

prayed for.
D/No N 2586-12536

List the matier on 21.1.2010
e RARTRIE | g
gl . | | 9

L (Mukesh Kumar Gupta)

. | ‘ : Member (1} e
ANt Lyl . L
R . ‘-/7/:’ o ' ‘
Ll 128 12112010 Leamed counsel for the Appiicant
9/4’ o )" . o ) seeks'ioliowed three weeks time to file
'/7—:(——;/—»/;) by /-/1: S rejoinder. ‘
orSlot /A Mo} List the matter on 10.2.2010.

Ree ,
Ty B N
fr Kve L N

, , ) (Madan{Kuar Chaturvedi)  (Mukesh Kumar Gupta)
%{;’,/,7/:95 o | Member (A) Member (3)

v ' im

/f"{/zo /Z(7:/¢i)if'V3 Aes

Gld . 10.2.2010. Mr.P.B.Borthakut, Junior of Mr. K. K.
Zr ' Mahanta, learnedcounsel appearing for
| }af}’f?/a ) . the applicant makes a prayer for two
s / o 4 4 W« weeks ﬁmg to file rejoinder.
: o List the matter on 2.3.2010.

N S X

| ‘. 201-2210 ‘. '@/ (Modondncr Chaturvedi)
O '. i@(?”é i A &Lt~ Member {A)
. Im
Ve ¥ / o
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O.A.113-09

02.03.2010

- MrK.Konwar appears for Applicant as

proxy counsel. Rejoinder has been filed. Ih,us,

pleadings are completé.

‘Admi’t. Subject to legal ’excépﬁoh, if

any, lst for hearing on 24.03.2010.

-

(Madan &L&:r ého’rurvedi) (Mukesthumcr Gupta)

Member (A) ' Member {J)
/bb/ H '

. 24032010 - Thss bemg a Dlvislon ‘Bench moﬂet. o

adounodfom.oszolo \.'\ Sy

A Lo F‘ ; ‘1: ' '\A@r ’l., o ', o

o {Madan 1/cha|u~edi)
K 4 '_ Memberw -
/bb/ N . |

04.05.2010 Applicani’s service was termmated as

Laboratory Attendant vide Memo~dated 04‘*’
July 2008. His anpeal dated 12 july 100& 4
against aforesaid penalty was also rejected
vide order dated 23.10.2008.

Both sides have not pilaced on record
so-called reply & ~appeal respectively

“submitted on 30" july 2008 as well as 12"

September 2608. Respondents would have
access to complete record and, therefore
directed to .place on record all such

documents éz matenal along with' afﬁdavtt .

which were considered by them before
taking impugned action. ‘Ihis shali be done
within two weeks. '1'he Applicant should élgo

.file affidavit placing on record whatever

material he has in his possession, to support
his contention that. he had been suffering |
from certain disease. Both sides should
exchange their affidavit.

* List the matter on 25" May 2010.

ra

an

(Madan Kuﬁr Chaturvedi) (Mukesh Kuffar Gupta)

| /pb/

Member (A) Member ()

-
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O.A.113-09
: 25.05.2010 ‘ Proxy counsetu\or applicant prays for
95,5, 20/0 ' ~ adjoumment s t"e%s:fl.Mr.K.K.Mc:hc:m‘cn, senior
R e g ,247 !»éa», - counsel is not keeping well. List on 08.06.2010.
AL g B AfDvocsh |
A A N N
- ‘N7, {Madan umar Chaturvedi) (Mukesh Kumar Gupta)
ro L A U745
Srvnaton > e FeeS L o Member {A) Member {J)
YL FIRGIRTES ooy
/"bf)b I . . ) _» PE-E .. . -' ‘ .' " |
08.06.2010 Nane for the applicant. In the interest

of justice adjonrned to 17 06.2010.

foerete oo o e arL Nttt i b’
V . } . . . N ‘ ~
e T waadan Kure@r Choturvedi)  {Mukesh Kufnar Guptal

Mermber (Al Mernber {4
ke
f“u; Cw%e, '8 \uﬂ//%/
L LY e Vet - A L e IR TAFRPLLY W

o e _ .17.06.2010 On the request of Mrs.U.Dutta, proxy
| | ' counsel stating that Mr.M.K.Mazumdar,
learned counsel for respondents is in personal .
difficulty, adjourned to 25.06.2010.

gw/o &

. r - .
25 - {(Madan Kumar Chaturvedi) (Mukesh Kumar Guptal)
AZ Member (A) Member (J)
/bb/ ' _

A 25.06.2010 Pursuant to order dated 04.05.2010,}

(/977 respondents have pmb\&&é' on record as
[ . .

Ji{)é/"" , many as 48 documents on 25.05.2010.

Mr.MK.Boro, leamned counsel for applicant
states that he also intends to file an affidavit
placing on record certain medical papers,
which were the basis for applicant’s
absence. He is permitted to file such
documents. v

List on 02.07.2010.

ﬁ r
{Madan Kurér Chaturvedi) (Mukesh Ku cﬁ'jGupr}

Member {A) : Member (J)
/bb/ o



-6 e
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02.07.2010 Proxy counsel for Applicant states that
Mr. KK. Mahantaq, Senior counse! is unwell and
therefore prays for adjcurnment.

List on 13" July 2010 for hearing. -

'
" (2

{Madan Kuw{Chaturvedi) Mukesh Kumar Gupta)
Member (A} Member (J) '

/pb/

13.07.2010 None for the applicant. in the interest
of justice adioumed to 19.7.2010.

O

(Madan Kumér Chaturvedi)  {Mukesh Kumar Gupta)

Member {A) Member {J)
lpg/ '
19.07.2010 Being Division Bench matter, list
on 2™ Auqust 2010,
{Mukesh Kumar Gupta)
Member (]}

/PB/ | |

02.08.2C10 On the request of ‘Mr.M.KBoro,

leared counsel for the applicant stating that
Mi.K.K.Mahantaq, Sr. Advocate, who has to to
ofgu‘e this matter -is returning today only,
adjourned to 04.08.2010.

(Madan KAAChOTUNedi) {Mukesh Kumar Gupta) -

” Member (A} Member {J)
/bb/ '

S
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O.A. 11_3/20@9 _
04.08.2010 -Heard Mr MXK.Boro, leammed counsel
for the oppﬁccnf and Mr MK.Mazumdar,
learned counsel for the respondents. The
principal contention raised by the applicant
is that penoh‘y of removadl inflicted uponv him
is highly disproportionate, parficularly when
he had served for 25 years Mth,unblemighed
. career and no disciplinary proceeding was
everimposed upon him. '

Reserved for orders.

B, - -
(Madan Kumaof Chaturvedi} {Mukesh Kumar Gupta)
Member [A) Member {J)

/pg/

Judgment - pronounced, - kepi m
separate sheets. O.A. is disposed of in tetms of
said order. No costs.

R -

(Modan Kﬁw Chaturvedl) {Mukesh Kumar Gupta)-
Member (A} Member ¥

06.082010 -

fob/
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Date of Decision: 06 .08. 2010
s Harendra Nath Kaiita -
etteessemseecessasesssssessensentsstttasasiettansenseasanteeitasenans ‘ Applicant/s
Mr.M.K.Boro | -
et evteeeeseesenssasmessseesastnsnesesaasassrsatanensaasasterienien Advocates for the
' - Applicant/s
- Versus - “ '
Union of india & Ors : .
................. S UUUURRUREE SUPPPOP PP Respondent/s
Mr.M.K.Mazumdar
............. eereeereserreaseseeeeeatesseaseesseranesaseneseesarats b Advocate for the '
‘ ' ‘ Respondents
CORAM -
HON'BLE MR.MUKESH KUMAR GUPTA MEMBER (J) . - £
" HON'BLE MR.MADAN KUMAR CHATURVEDI MEMBER (A) * . 4
1. Whether reporters of |ocal newspapers may be ollowed ' e
to see the Judgment ) Yﬁ&)
2. ‘Whether to be feferred to the Reporter or not 2 ‘ e
o | | | Yleﬁo '
3, Whether their Lords’h’ips wish to see the fair copy - | |
of the Judgment ¢ o /Yesto ‘*

~

Judgment delivered by

. . M
- .



CENTRAL ADMlNISTRATNE TRIBUNAL GUWAHATI BENCH
Ongmal Application No.113 of 2009
Date of Order: This the 6" Day of August 2010 ]

HON'’BLE MR.MUKESH KUMAR GUPTA, MEMBER(J)
HON'BLE MR.MADAN KUMAR CHATURVEDI, MEMBER(A)

Shri Harendra Nath Kalita

LAB.ATTEENDENT, K.V.NEHU,

SHILLONG-793022.

Son of Late Kehoram Kdlita

Resident of Village-Beharigaon

Post Office-Beharigaon,

Dist.Nagaon, Assam
- Pin-402204 Applicant

By Advocate Mr.M.K.Boro
-Versus-

1. Union of india ,
Represented by the Commissioner and
Secretary to the Ministry of Human Resource
and Development, Government of Indiq,
Shastrii Bhawan, R.P. Road,
New Delhi-110048

2.  Kendriya Vidydaya Sangathan,
Represented by its Commissioner ’
Institutional Areq, Shaheed Jeet Smgh Marg
New Delhz 110602

3. - The Assistant Commissioner
Kendriya Vidyalaya Sangathan
Regiondl Office, Khanapara
Jawahar Nagar, Guwahati-22

4.  The Education Officer and
Appeliate Authority,
Kendriya Vidyalaya Sangathan
(G.R.) Regional Office,
Jawahar Ncgor, Khanaparg, Guwohch-22

5. The Principal
Kendriya Vidyalaya NEHU, Shillong
NEHU Permanent Campus,
Umshing, Mawlai Mcwkynroh
Shlllong-793022 Respondents

By Advocate Mr.M.K.Mazumdar
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RDER

MADAN KUMAR CHATURVEDILMEMBER(A)

App‘licaﬁt is aggrieved against the order dated 4.7.2008 by
which he was removed from service under Article 31 (d) of Kend;iyo
Vidyalaya Sangathan Education Code (hereinaﬁer-called the ‘code’). He
makes a prayer for reinstatement and other consequential benefits
including arrear pay etc. |
2. Applicant was oppdinfed as Grade D employee in Kendriya
Vidydlaya Sangathonv (KVS for short) and posted at Nagaon on 18.7.83. in
the month of November 2000 he was promoted to the post of Laboratory

Assistant and was posted at Boropcni.Thereoﬁer, in September, 2004 he

- was transferred and posted at Guwahdti I, KV. In June 2005 he was

posted to NEHU, Shillong. |
3. On 7.3.2008 applicant made an application for one day
casual leave for 10.3.2008 with permission to leave the station. Thereafter,
as hé did ﬁot join duty cﬁér the leave period, vide letter dated 15.3.2008
Principal of 1hev KV passed the following orcier :

“You have been found absent from your duty with
effect from 10" March 2008 till date, therefore you are
directed hereby to report immediately to your duty
within 7(seven) days from the date of issue of this Office
Order. Otherwise discipiinary action will be taken
against you.”

Thereatfter, on 31.3.2008 the following memorandum was issued :

“In continuation fo this Office
OrderNo.F.61/HNK)/KVN/2007- 081360dated 15.03.2008,
you have been found absent from your duty with effect
from 10" March 2008 fill date, therefore you are
directed hereby to report immediately to your duty
within 07.04.2008. Otherwise disciplinary action will be
taken against you.”

Y
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4.

On 23.5.08 show cause notice was issued on the applicant

giving 10 days time to file his reply. The show cause nofice under-Article

81(d) of the code was issued on 23.5.2008 as under :

“Shri Haren Kdlita is hereby informed that he has
remained absent for a period from 07.03.2008 to
onwards, (which is more than 15 days) without
sanclioned leave. Shri Haren Kadlita has neither
reported-<or duty within the aforesaid period of more
than 15 calendar days nor satisfactorily explained the .
reasons for his absence in terms of sub-clause(l) of
clause {d) of Arlicle 81 of the Educdation code. He is
deemed to have voluntaiily abandoned his service
and thereby provisiondlly lost lien on his post..

- As required under sub-clause (3) of Clause (d) of
Article. 81, this order is hereby made recording the
factum of voluntary abandonment of service by Shri
Haren Kalita and provisional loss of his ien on (post)
and the same is hereby communlcoted to him
accordingly. |

As further required under Sub-clause (3) of
Clause {d) of Article 81, Shri Haren Kdlita is hereby
given the opportunity to show cause as to why the
aforesaid order of provisional loss of lien should not

~ be confimed.

Shi Haren Kdiita may maoke wiritten
representation to Shii Nanda Singh, Principal KV NEHU
Shillong, within 10 days of the receipt of this order
failing which an order shall be passed confirming the
loss of lien on the post held by him and, in that case,
he shall be deemed to have been removed from the
service of the Kendriya Vidyalaya Sangathan as per
the provision of Article 81 {d)”

Finally on 4.7.2008 dpplicont was removed from service by the following

order:

“The show cause notice under Article 81 (d) 3
was served to Shri HKdlita vide order F-61/PF
(HNK)/KVN/2008-09/356-57 dated 23.05.08. Sh
H.Kdlita did not make written representation against
the action to be taken even dafter the 10 days of -
receipt of the order. Consequently an order is passed
confirming the loss of lien onthe  post of Laboratory
attendant held by him and, in this case, he is deemed
to be removed from the service of Kendriya




. .-

Vidyalaya Sangathan as per the provision of Article 81

(d). Hisremoval from the service will come into

eftect from 07-03-2008 (7t March 2008}, the date from

- which he was on unauthorized leave.”

5. Being aggrieved by the aforesaid order applicant preferred
appeal which .wos. rejected vide order dated 4.7.2608. -Agoinst the
cfores,gid rejection applicant has preferred this O.A.
6. Mr M.K.Boro, ileamed counsel for the dppﬁcon'r appeared
before us. It was submitted that due to some unavoidabie reasons
- applicant could not reply the show cause notice in fime nor he could
cﬂénd duty. According to learned counsef applicant was seriously 'ile He is
the only mdlé member in the family. His daughiter is suffering from
schizophrenia and his wife is iliterate lady and $he wo§ busyvi'n aﬁénding
- the applicant and his daughter as such information in this regard could
not be given to the respondents. The reasons for absence was
comrhunicofed to the Principai KV, Shiﬂong vide Ieﬁer dated 30.7.2008.
Learned counsel broduced before us the medical certificates to prove
the factum of applicant's as well as his daughter’s iliness. éelionce was
placed on the decision of the Hon’ble Supreme Court rendered in the
case of Pepsu Road Transport Corporation vs. Rawel Singﬁ, (2008) 4 SCC
42, | |
7. Mr MKMazumdar appeared on behalf of Respondents. lt.
was submitted by Mr Mcazumdar that since incepfion applicant was
iregular and negligent. He was served with show cause notice under
article 81(d) of the code by the authority on 17.5.06. Thereafter, on receipt
of assurance letter dated 15.] 1.06 from the applicant the Principal

allowed him to join vide memo dated 15.1 1.06. Again on 11.6.07 he left

Vidyalaya without taking station leave or without giving any information.

N

»/4-

o
Pt
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Theredafter he reported for duty on 01 09.2007 with pretext of iliness. He wds
allowed to join dufy on 10.9.07. Accordiné .fo learned counsel applicant
become 'habituatéd to leave Vidyalaya without taking any leave. On
23.05.08 a show cause notice was served upon the applicant but he did
not respond.‘The respondent No.5 wrofe a letter on 9.6.08 to the General
Post Master Shillong as to whetﬁer the appiicarﬁ received the notice. The
Postrﬁoster confirmed the delivery. Aﬁer expiry of reasonable fime for
submission of reply on 4.7.08 order of rembvoi was passed as per the
prescription of Article 8{d), of the code.
8. Wé have heard rival submissions in the light of motériol
placed before us and precedents relied upon. From the evidence
adduced it appears that applicant was not maintaining good heaith
during the relevant periqd. He was under the treatment of a doctor who
advised him complete rest. Moreover, his daughter was suffering from
schizophrenia. His wife could not communicate the factum of his iliness to
the office as because she was iliterate, besides she was busyvin looking
~after the diling husband and daughter. Due to these reasons the notice
issued by respondents could not be responded. |
9. In the case of Pepsu Road Transport Comporation {supra) |
when dllegations were ﬁevéled against the réspondents,‘ _noﬁce was issued
and enquiry was conducted but-'respon'denf did not pdﬁicipofé ih the
enquiry and the same was held ex porte and order of férminm‘ion was
passed. The charge leveled ogcﬁnst the respondent were proved. After
the enquiry report, again st;ow cause notice was issued and respondent
was asked to submit his reply within fifteen days. But the respondent failed

to do so. In the fresh enquiry also show cause noﬁce was issued but

159
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respondent did not porﬁcipdte. On these factual matrix the Hon'ble

10.

Supreme Court has held as under :

“In our considered opinion, submission of
the learned counsel for the respondent workman is
well founded that this Court while exercising power
under Article 136 of the Censtitution may not interfere
with that part of the order. The dismissal of workman

on the-ground of absence for few days, according to.
the Labour Court, was grossly disproportionate and

- excessively high. In our judament, the Labour Court

had not committed error of law in recording such

finding. Reinstatement granted to the respondent

workman, therefore, needs no interference.”

(emphasis ours).

Having regard to the facts we hold that there exist a

reasonable cause for the absence, respectfully following the decision of

the Hon'ble Supreme Court, we direct the respondents o treat the

applicant in continuous service. He will also be entitied to c'onsequenﬁd

benefits on setting aside of dismissal order but he will not be entitled to

arrear pay for the period for which he has not worked. -

O.A stands disposed of accordingly. No order as to costs.

<

(MUKESH KUMAR GUPTA) .~

ADMINISTRATIVE MEMBER JUDICIAL MEMBER

PG
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In the Central Administrative Tribunal Guwahati EBend!
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0.0, No, / / ﬁ 0%

Shri Harendra Nath Ealita
- sfpplicant
- \,255 —

The Unian of India and Others

e ReEspondents

‘The applicant, +till recently - was- working  as

Laboratory & attendant at Fendriys =~ Vidyalaya NEHU;*

T — o

Shillong. But the authority vide its order dabed

G4 .07, 08, r g fim  from service on - the avound

oof v&lgntafy abandaonment of service and fheJ A
. * ) .
pellate  Authority alss upheld the Eaid._ﬁrder - vide
its mrdér Y dated JS.lU,;UH% The case of the applicant
ig that,. on 07.03.08 he made an application before ﬁh§3
. ‘ . , o ‘
authority seeking e day v causual L leave with,
station leave for the daté of 10,3, 2008 and authori-
P : . o N~——
‘ty alsao aranted the same. it is 5tated that 07,0308
WAE & Friday' and the next days 1.8 08.03.08
and 09%,03.08 were holidays being seoond Bat urday.

o

and Sunday respectively. The applicant on’ 07 .03.08

after office howr  left  for his o home/mative place

-

CContdd e e .
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~Bihgrigaan" situated in Nagamn'zdiatrictfu of Assam. At

the time'bf his! leaving for hié nétive placethméf
. - e
he was  not  kesping well and.after rea;hing~hmmé higl
phyéiéal canditian further . deteriorated. Ultimately;
the 'apb;icént visited a doctor  and  after ﬁﬁwdital
evamination he was found asuf fering frah. malaria
associated  with  jaundice etoc.  The d@ttdr Cadvised
fim b také;\§~TizfiidiggzikjherefmreQ,:de&ﬁita his
»du& “dilig@mﬁﬁ;.the~app1icant vfailﬁd; o report 1=2s
duty immediétely“'after gxpiry of leave. The authmrﬂ(

z

ity without considering the facts of the case merchan-

ically 'i55ued the impugned’ arder dated 04.07.08

without haolding any inguiry ~and  giving ocppartunity

to the petitimner of  being defended and the ,apﬁella#e

anthority also  without applying its mind passed the
impﬁgned crder dated 23.10.08 upholding the removal

crder  dated 04,07.08 . Heing agarieved _the applicant

has preferred this application.

Contd/ ~. e

e
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in the Central Administrative Tribumal Guwahati Bench

.58, N, | // S 2

Shri Harendra Nath Haiitah
| ‘_nnﬁpﬁlicant
— !\,,‘&-3 -
The Union of India and Others

o

v e Hespondents

LIST OF DATES

18.7.1983 - The applicant was duly appointed  as
Grade-D emplovee in FHendriya Vidyalaya :
Sangthan by the authority and posted

at Nagaon E.V., Assam.

Nuvambér/ﬂ@ﬁﬁ The applicant got  promoted to the post
of Labaratary Attendant/Assistant  and
WA ﬁmﬁted at Horvapani K. V., Bhillanag,
ﬁeghalayau

2

September /2004 Applicant was transferred and posted at

Gawhati IIT, K.V,

June /2005 The authority again transferred the
applicant and posted him = at ooV,

NEHU, Shilleng , Meghalaya.

Contds/~. ..
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=
- Q7.03.08 0 ¢ The applicant applied for ane. day
casual leave for the date of 10.3.2008
N with station  leave and  the _awthor-
ity granted the same. After office hour
'applitant_ ieft for his native  place.
Bihorigaon in Nagaon District, Assam.
After reaching home his physical
conditiaon further detericrated.
11.03.08 Applicant visited a doctor cand -after
medical examination he - was < found -
suffering from malaria and jaundice
ete. The doctor. advised him to take
rest Tfor 3 months.
{Annexure - { Fage ~-16-1F>
“15.3.04d N The principal directed the applicant’ to
repart for  duty. within 7 (seven) days.
CAnnmesure - /. 3 Page -~ 2@ J
SluOEDOSﬂ ‘ Frincipal issued ancthey letter
asking o to report for cduty . With
‘ .
07 .04, 08. N
(Annexsure - Z% . FPage - 21
JZ3.5.08 - The principatl issued show—-Caunse
motice  upon  the  petiticoner giving 10
— }Y

Combdl/ e o o
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0, 07,08

L 13.09.08

o B30, 08

e

Cdays time to filer his  replyy

C 0,07 .08,

AANnesure - . 7

NSO
—

:7{) ‘“’i\ra ‘Q;ﬂ‘f{ﬁ “hﬂ“' S
Centrai Raminiztiatve

17 o 2008
. v.v . .

uwahati Bench

wise Capplicant would loss his o bien-in oo

the. post and he  would be removed From

seyvice &pplicant‘ cottld not o faled
is reply due to his iliness.

CANnnesure -~ 5 : Faoge ~22 3

The principal issued the impugned
order  removing the applicant from his

SEYVICE.

CANnmexure - : 6 , Fage - 2-?) 9

= -'—' -« o N N ’ , - ’ i )
cThe applicant preferrvred an. appeal before

the Qppellaté Authority challenging

the order dated 04.07.08.

Th appellant authority rejected 'tkhe

m

said appeal and upheld fthe‘mrder"date

Hence this  application

Field by — o

6| &Ley

ﬁdvmaﬁte N s
CDn%di*,nf
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the Central Administrative Tribunal- - Guwahati Ben-QS%?
N
kt

Shri Har9ndra Nath- }allta

_Mﬁ;&a&%«;

=

LAB. ATTENDENT, KV NENRV, SHILLONG - J?zozz (I

eon of Late he¥3ram Falita
resident of Village — Biharigaon
Frost Office— Behérigéan?

Dist. Nagamﬁg fAssam.

PIn - yo2204 :
we-.Applicant

H\}% P

1. The Union of India

represented by the Commissloney

and

‘BQecretary to the Ministry of  Human

C REssource and Development, Government of

India, Shastri Bhawan, R. F. Foad,

New Delhi - iiooag, «

Z. Kendriva Vidyalaya Sangathan,
represented by its Commissiongr
Institutional Area, Shaheed Jeet

Marg, New Delhi - 11080Z. 7

2. The Assistant Commissioner

A e .
Fendriya Vidylaya Sangathan,
Contd/~w « »

* i Kamrup (Mctro) 1 @ |
Regd. No. K,Ml *

Singh

le/6/(99
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Fegional. Office, Khanapara,

Jawahar Nagar, Guwahati-22, «7

4. The Education Officer and

Appellate Authority, Hendriya*Vidy&i&ya

© Bangathan (G.F.) Regional Office,

SJawahar Nagar, Khanapara, uuwaha+"iig'

G.  The Frincipal
Hehdriya Vidyaiayé i‘;lEHUy ghijlﬁhgyiv‘
NEHU‘Pgtﬁan@ﬁt Campus,
.Umchlnq,,ﬁawlai Mﬁw#ynfmhy '?f:;Tﬂ
Shillmng —- 79R0zEE. & |

4..;..:

;ﬂ,Fe%pnnd@nL%>

PETAILS OF AFFLICATION R

Farticulars of Order against which this Applicationo-is

made -

[
5

This app{icati@ﬁ has been p?e?erred:~hy' the

. . ‘. ' _ L e .
& licant adainst the impugned order bearving. Fef No.
P £ * : ¢

FLE1/FFCHNKD | KUN/ZOOB-05/541 dated 04.07.08 issued by

the Reﬁﬁmndent- Moaod removing bhe appli&amt-_frmm‘ithm

service, and the  impugned order bearing F. No.o 32—
ER/ZO0B/EVE  GR-17854-57 dated 23.10. _HUQ Cpassed T by

the FERpundgni Mo. 4 upholding the impughed@lorﬁer -

R

08 issued by the respondent NoS.
4 : .

Contddi—. .
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T | JURISDICTION -OF THE TRIBUNAL

The applicant declares -that the subject . matler
of the instant aﬁﬁlicatimn is within the juvisdiﬁtimn

af this Honfhle TRibunal .

D loimitation —

The applicant declares that the application -
within the limitation prescribed under section 1 0of

the Administrative Tribunal Act, 1985.
4. Facts of the case -

Ay The applicant is a permanent reaidemth‘of
Village — Rihorigaon; Diﬁtrict - Nagammg‘;ﬁsaam and  is
a «citizen ﬁf India by bhirth. As such, the épplicant
is entitl@d‘ta the rights, protections, and pviyileges
guranteed ~under the Part — 111 .of the Constitution of
inﬁia and gther legal ’rightglgvanted'by +the ;Vaﬂiﬁﬁﬁ
Acts, Rules étatuea~etc=' framed thereuﬁdery‘ e

sently being inforce.

¢By  That the  applicant, till recanflyi WS

working as Laboratory  attendant/Assistant at  Hendriys

Vidyalaya RNEHU, but the authority vide order -dated

4.7 .08 vemoved | him from wayvice on the gy caaryd

of  voluntary” abandonment of service: and  the ap—

vy FT

N Mzdhi Contd/—...

o w0 19
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t

.riﬁy also upheld the said order vide

pellate. - auth

its order dated Z3.10.2008,

e. : That the applicant was initially appointed'by

the  authority as a Grade D emplovee on 18,0?,1983 and
his first place of posting was kendriya Vidayalaya,

Nagaon . Since then, the applicant had been discharging

his duty with utmost dedication and sincerity to the

satisfaction of all concerned without any blemish —sao

" P. That in the month of Hmv&mberg 2000 the petiticoner
. ©
was pramoted  to the post of laboratory attendant and

posted an transfer at Eendriya Vidyalayva, Borvapani
f L h ¥ Yéay, pre ?

Meghalaya. .In the month of September, 2004 the autharity

transferred the applicant to Guwahati I.1.T7T. HKendriya
Vidyalaya, but in Junge/Z005, the autharity again  trans-— |

ferred the.'applicant and posted him at NEHU Hendriya_'

Vidayalava, Shillong. The applicant states that it was
3 Ya, ¢ PE )

Fie second transfer in less therm 10 (Tern) months.

&L' That the applicant 5tat@s that while he was
wmkiné in Fendriyva Vidyvalava NEHU, Shi;long, o D7 03,08
,he’mad@vén application before th@‘authmrity (tﬁ@ princif
pall seeking one day.caﬁual'leave w;th station 1eéva-fmr

the date of 10.03.08 and authority also granted the

L. WL N

Contd/—. ..
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same. It is stated that 07.02.08 was a ¥r1da} and. the

next Tdays iew, 08.03.08 and 095.03.08 were holidays |

heing second Satufday and Sunday respectively. The

. py

applicant on 070308 after office hour left for his

rative place/home situated at Hihorigaon in the district

of Magaon,fssam just to return back bto his place af work
~ L

by afterncon on 10.02:08 so that he could report for his

*
;duty on 11.03.08, ’
P- _ C - That the applicant states that at the time of

his leaving for his bome he was not Heeping well and was

suffering from fever and physical weakness for about 2/3
days. It is stated that after reaching home applicant’s

{
physical conditicon further detericorated and ultimatedy

he  was taken to a doctor on 11.03.08:7 After  doing

medical examinaticon he was found suffering from malaria,

~

Jaundice etc. The doctor advised him at least 3 {Thres)

monthe  complete rest for recovery. The applicant states

that during the aforesaid period he was under constent

Iy

medicatian and remained. béd»riddenn As .a result he

could not orejoin his duty immediately after éxpiry..mf
i laaQa,

A capy  of  the Medical certificate

dtd.11.03,08  issued by the attending

doctar  is ann@meﬂ herétd and marked - as

\

Annevure- Lo

Contd/ e .
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been found absent in duty w.e.f. 10.03.08. and:as  such

action would be

R

e

SR, ¢
Centrai Adminlstrativs
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/L . uwahati Bench

p=

. : That fhe applicant states that hie native

Village BRiharigaon is a very dntericor place  of - Nagaon
digtrict and it is also not well connected with the rest

of o the district by the public  transportation systenm. It

ie further stated that he has a fmily o f tﬁﬂeéd'membevs
Cﬂﬁﬁiﬁtiﬁg:ﬁf his wife, éhé minory daughtér'and himﬁéifn
The applifént used to atay at his place mprmstiﬂg;aiﬁne
leaving his wife and'miﬁmf dauvghter at his home .  The

applicant  states that his wife is a 5imp1étbhg 'ruﬁtic

s

vil

Sufféring' from psychiatric dis ordery for more than one

/

yvaear ~and she.is still under constent treatment and Medi-

cation.

age  Womern  and his minory daughter  also has  Lbeen

Y

A copy  of the Medical certificate .dtd.

16.02.0%  idissued by the Doctor ds arnneked:

here to and marked Annesure—-7

H. ' That the applicant states that The rwohoml

authgrity. i"e,'V@Epwnd@nt NoL S issued ans affice' §#dEr
v i de : Re%;NouF,&1KPEiHNE)XHVNiEOO?MGS%;SSQ ‘?L;:ﬂﬁﬁ;
153.035.,2008 stating inter— alia that the ‘appli&ant“‘had
divacted' ﬁh@ applicant to report  immediately tﬁ: his
duty within, 7 (seven) déys from th@.date axf dssuance
ofi the said order and that otherwiﬁg diﬁcipiinary

Contd/ e =

taken againset him /7 the "applicant.



-35— J‘&'m o

Centray Admmtsira&fve Trivuii.

-7 - 1
\}’ 17 w2008 |
) %armaﬁrmwﬁa
{ wahati Bench
Thereaifeyg" the respondent Nev S issued  another

corder/memorandum vide Ref. Noo  FLE1/FF CHNED ARV Z007 -

og/ 14;6§ dated 31.02.2008 upon the applicant gtating
dnter-alia  that the applicaﬁt'haS’vbeen fDUHd‘“HbEEHt
in du£y  w,eﬂf. _ 1, 3.2008 and therefore hé‘ WA S
divected thereby to repor immediately: st “his
duty within G?=§4,08, mtherwise Cdisciplinary »'aﬁtimn
would 'bé. taken against him. It is to be . mentioned
here ‘in that at the time of issuance andl Causing

‘service of the said office orders, he was  seriously

i1l and . was totally bed“ridden, The applicant states
that whiie ‘he  was still in - the osick bEd  he
veceiQEd & 5haw‘cause  notice issued by‘the %@Spunﬁ:
dent-Nm;E vide Eefu Nix. F.BIFPF CHME P /ARVN/ S UUS~H’/?5?
dated 25.35.08. In the said Show Cause notiee. it

was stated inter—alia that the applicant had remained

absent  from 07.03.08 till tﬁat ﬁateF wﬁich WAS CMiy e
than 135 davs, without =sanctioned leave 'aﬁd.? that
since, the applicant nelther reported fDrH‘Aduty
wiﬁhiﬁ “the aforesaid @eriad o f mery e “thah.z 15

-

calender  days rov-satisfactorily explained the reasons

Qf'hiﬁ"&bsencé he déem@d o had vmluhtarily —abandoned
Mis sErvice andt%heveby pvp?isiénally lmst‘li@nf'ch
his post.: In the said  show - cause @nmticEg;%h%:

. : y
authority directed the applicant too show  cause as tg

why the order of provisional loss of lien should et

énd it was also divected that the said

N. Medhi
Kamrup (Metio) +
egd. No. KA\ll :

Combd/ =2 o e

Hpon o aay biatia.
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veply ~should be filed within 10 - davs: Cfram the

date of receipt of the said show cause notice,

whiiah an order. would be passed confirming the. toss
o f lien on the ﬁmst held by the applicant andy; Tin
that cas p,‘ the applicant would be deemed to  have

been removed from service. It dis stated that  despite -

his due diligence he could not report for his dhty
o bime and also failed to agive reply to the said
& o cauvse noatice  due to his fragile health

cand illness as stated above.

Copies of the said office orders dated

15.02.08 and 31.03.208 cand  the o -eho

Cause notice dated 23.5.08 are annexed
hereto and marked as Annexures —~ 3 and 4

and & respectively.

(E)_ - That . the applicant states that while he . was

v

gravally recovering from iliness and preparing to go 4o
his place of wark te report for duty, suddenly ~ he
received the impugned avder of his vemoval from
service - issued by the respondent. Ne.S vide Ref. No.
F. 61/FF CRNEDY ZEVN/ Z008-05%/541 dated 04.07.08. In the

said removal carder 1t was stated 1nter~an3ak that since

the applicant did not make his representation | in
" ) ) . L .
SEDROMSE to the action proposed  to be taken against
him pursuant oo the show  cause rnotice dated 232.5.08
B

Contd/—. . -
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even after the 10O Séy o f recéipk of the said notice,
an order was passed confirming the loss  of “lien o

the post of Laboratory attendant held by the appli»

cant and, consequently the applicant was desmed - to

he removed $from the sgrvice w.e.f. 07 .03, 2008 $

the date from which he was allegedly on  unauthorised

leave. .
It ie to be stated here in  that although - @
hez :tried hard to report for duty at  the . earliest
possible time but hé failed to oo so because of
- his 111 health. At the same time the condition of  his

minoy daughter imental illnegg) further aggravated, as
a result, he had to stay back home for some mare

time for her treatment.

A copy of the said impugned mrd%r dated

04,07 .08 is annmaed heveto and > marked
as Annesure -~ .

N That the applicant states that after. -~ re-
ceiving the copy of the said impuaned order dated
4.7.08° and fb@ihg"aggrieved the applicant Filed - a
representation befare the principal of  the school
ony B0.07.08  stating all the facts and circumstances’

: e s+%—di~Lqu&
relating to hig Tunauthorised absence o and prayed
N “,Z‘
!
Contd/ - o
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tm;fe~in5tate him  intor service by setting aside the.

impugneds ordey  dated  04.07.08. In response  toe the
said representaticon dated 30.07.08 the principal vide
itse office Instruction ref. No. F-81/EVN/Z008-03/800

cdated 232.8.08 advised ‘the applicant. to prefer San

appeal before the Appellate. Authority if he  so

desires. Accordingly the applicant filed ancappeal .

before the Appellate Authority on 12,9080 through

registered  post. Subsequently the Appellate '.%uthmfity

I

vide its arder bearing F. Noo Z-28/2008/RVBGR-17854~ -

57 dated Z3.10.2008 dismissed the said appeal wup-
holding the order dated 4.7.08 passed by the | authori-

Ly .

A copy of thé order dated 23.10;3@08“ -

Cannexed herveto and marked as Arnexuwre-7.

-

o

'3@W@UNB§¢FQRsQﬁLIEF' WITH LEGQB*?EGUISISNE‘“

S i) Faor  that the action of  the respondents are

highly -illegal, unjust, unfair, arbitrary and whimsi-

cal  and asosuch not sustainable in law and is liable

to be guashed  and/oor set aside.

i For that, the impugned order datediﬂ%gﬁ?ﬂﬂa

L Ead e 107, 2008 passed by the Disciplinary

kam;\\\
Kamrup (Metro)

¢:g¢:ﬁT No.- KAMIG

Contd/~a . .
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/ Guwahati Bench
ﬁﬁthmrity and Appellate Guthﬁtiﬁy“ "rﬁﬁﬁéttivﬁly‘
cannat éu%tain” tﬁ&_acrutiny of  law as:f be:ause
hoth "deers were  passed Ln;a mmst“hechanica;;vfway
without | proper application of mind thEYEWby,’arrived.
at & wromng cmntiuﬁiann |
Ciidn A»ZFQrbthat; the pemaltg inflicted_ Stpary the

petiticner by the authority is totally disproporticon—

ate, arnd vitiated by non-application of  mind  and
wrong appreciation of the facts and circumstances of

the case. As such the impugned orders is liable to be ¢

vwashed set aside.
F N .

,{ivﬁn v Far that, the Diﬁcipiinﬁry Authority pasgea
the 'impugnd;arder dated Oénﬁ?;ﬂﬁn in‘a most arrbitr-
ary,. - whimsical and unfair ﬁannef without fol bowing
the prmaédureg iiaid down i the Central - Tivil

‘Service 'QClasaificatiQn,'Dantralj and Appellate) Fule,

1965, The - Appellate Authority alsoc  committed fgkmmﬁ.
illegalities in upholding, the order paﬁaed by the

PDisciplinary Authority (Order dated 04.07.08) as mach

as it has failed to’ consider that the Diacipliméry
Authority did mnot follow  the laid ﬂawntprmcedmre%' i
passing the impuaned order dated 04.07.08. Henoe the

Cimpugned “order  04.07.08 passed by the Disciplinary

ePalbeoed by ocand cthe impugned order dated 3. 10, 2008
. . .
Ty

N. Mcdhi

* Kameup (Metro) I3

egd. No. KA:-'I,’I

Contdl/ e e o
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V. For that, the Appellate Authority came inﬁo
a findiﬂé ﬁhat the applicant is.a: habitual  absentes
and théraby allowed the authority to brought a- new
| Case againstf the épﬁlicant to justify  the acticons
takeﬁ by the Diaéiplinaty ﬁuthﬁrity ,  which is oot
and  out iliegéiu It is gtated-that noe notice Qas
served uupoﬁ the applicant into  that effect} h%i
charge sﬁé@t was  ever framed  against the  .&up1itaht?
Fic enqui}y officer was appointed and  no ocpportunity
WAS alex giveﬁ o the applicant Aﬁm'defend his case
and, as a resultg, the:‘ﬁpﬁellatE’ Authority héﬁ

S USTIEITE 3% e (0
Centrai Administrative Tribunal

- iz - \ 17 JUN 2008

| ' uwahati Bench '

| gt ats
L

passed - by the - Appellate Authority are liable to  be

guashed.

come to a wrong conclusion and passed  bhe AAmpuaned

: DtdEF’ dated 23.10.08 behind the applicant’s back  in 5

most arbitrary manner. Hence, the impugned ordéer
Z3.10.2008B  passed by the Appellate Author ity - can  not

sustain in the eyes of law and as such liable to be

quazhed and set aside.

Vi Fovr that in rany view of  the wmwatter the- -

/

impugned orders are ot sustainable in law and hence

liable to be  quashed.

DETAILS OF REMEDIES  EXHAUSTED -

Départmemtal appeal Wil p&ﬂ%rved and decided against

-
o~

thHis appek

20 -
[
: Kamrop (Moetio)
“epd. No- KAMI ot .
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- - Centrai Admintstrative Tribunal
i
{ 7
17 Jun 2009
- TERTEY wedis
: 1‘- Guwahati Bench N
€6, . It is  stated that there is no o other
remedy under any rule and this  Hon'ble Tribunal is

the only. remedyQ

7. . The applicant declares that there 'is - mnao.
other case pending before any other court/tribunal.

3. S BELIER RB0UEHT FOR

~In the farts and circumstances "af the case . the

applicant prays for the following reliefﬁs) s . %

(i th@“impugn@d-arders dated 04.07.08 and Z3.10:08

-

“cannesure ~68 ?>vre5pectively3 he quashed.  and/ar set

aside.

£1i0 'Directiongé’ﬁvmﬂ D ko reinstate  the applicant  in

Jhis puﬁf and pay ‘him all ﬁEfVLL* benefits including

the arrear pay eto.
ER '“ﬁPTLiHLﬁPn OF FOSTAL ORDER

PO Ne. QS F gg\gog cof 251309, gc)L 909717

_Date of Issue - 2q L‘, o9

[y
-

Issued From vC,-‘M,y'\v v G PO

Fayable at ~ Catsslotby

0. o LIST OF ENCLOSURES.

e et e

S oad - X
An indgx.
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|
Kdmr'up (Metro) =t o g o e
* cgd. No. KAMI Contdd/ ~ . . .,\
X w!%4¢
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VERIFICATION

I, Shri Harendra Nath Kalita, Son of Late
Kehofam Kalita,- age‘d about 51 years, was erking
as Laboratory attendent in fhe office of K. V.
NEHU; Shillong, Meghalaya, resident of Village~
'Biharigaon; Posf éfficevw Beharigaon, District -

-

Nagaon, Assam, do hereby verify that the contents
of paras 1,2,3 4(A.8,C5EFGITI Jard 6,6A)T9() 9,10 bo
—_ -7 are true to my perSOnal
knowledge and baras 5‘(/)(;‘,’)@,‘0(17@ (w) to—
believed to.be ﬁrue on leggl advice and that I

have not suppressed any material fact.

—
SN
=
-
~

iDate

Place :

H WW@?X N

Signature of the Appllcant

€ol:maly affirmegq before mg

Advocate / Notary

~



1. Shri

o
b2

am Falil aged apbout 51

Fiharigaon, o ffice—

MNagaon, Assam, do

ac follows —

- That I am

arnd as  suwoh I oam

circumstances of the

affidavit.

Ea That the

arnd  in the acoompanying

s

those made in paragraphs

in paragraphs

true to my informatian

AR e A RN, W

I helisve to be brue and

sicns before this Honble

Grd 1 sion this

April, alt Guwahati.

ITdentified by

b [/bd:v\h{b
616( 69,

Clerk®

~

yeviooate’s

Regd. No. KAMIO

Harendra Nath Kalita,
VEATE,
Baeharigaon

hereby sol

the Applicant
well conversant with

case and competent to sweay

statement macde

are true to my

cloy Lves

the rest are my

affidavit

WXQGNHQT

Centrai Adminisirs

ol st

=t ﬁ“bdﬁc

i
i

1 7 JuN 2008

T

ahati Bench
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son of Late Hehoo -

resident of Village -

in the district

emnly affirm and dec

in the instant case

the facts and

?h

ifi

in this - affidavit

petition in paragraphs

knowledge,

petitiaon

SmpanyY i ng
are
whiah

from the records

humble submis-

Ceomart .

day of

this Zdth

bt

Horoclar 1ol o Jo

A DEFONENT

{[ 9] Kemrup (Metro) }ge Solemnly affirmed before me

~

et |
Aﬂveemi Notary. ..
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{Typed Copy, relevant part only)

Dr. Fradip ¥r. Borab
M.B.B.S (DIE) FED MCH, MD (AM)Y, FRSH, AHS
¢ By, Medical & Health Officer .

*

‘ Na@e of the patient — 8ri Harendra Nath Haiita
‘Age - S0 years, ;
Sex -~ Male '

Address — Rirhoigaord, Date

- TO WHOM IT MAT CONCERN

[N

Certified that ©Sri Harendra Nath Falita, aged

N

cabout 50 years  of village Hirohigaon, F.85. Sadar,

‘District - Nagaon, (Assam) is examined on 11.3.08 and
e

i found suffering  from Malaral fever Jaundice, RTI

TCUS. fAdvised rest for

'} EfJ

Cthree) months w.e. f. 12.,8.08 ?
. » s
B i

> t 12.6.08.

AR SIS,

' Sd/*.lllegibia
. 11.32.08
Dr. P.KE. Baorah
S. M. % H.0O. .
Kathiatoli FHC,
y @oaxtified True Copy
r\ )////// . .
Advocate CConmtds -,




MBB. ' (DIB)P(:D MCH, MD(A‘W}, FRSH,AHS
Sr Medzcal & Healih Officer
‘ Spccinljst Matcnml & Child Health,

"5'1% prcrienced Physicmn in Matlaria, Kathjatoli PHC,
'lrmned in Malanalogy, Guweahati

' G Trﬂmcd in M]P \Abomon) & Standaid ‘*:m.:hsatmn at
4 GMCH Guwahatl for MTP}acxlm of Machine is available.

@ Trained mTB '

finnecore — |

B2 efftet TR 19 |
M.B.B.S.,(DIB) PGD MCH, MD (AM), FRSH, Aus
cTrd g R o
® Mo 8 Ty s Actue
® ouEills (wnRmn afwiee ofe fofens,
widaref f1.4935 1. .
© IS @ TR e, TSRt AR T
JIFR R Goterg |
@ THWM dffspeepne

Na’ne of 163 Patnent G H‘a/u/a\a//t« (Vallh (e x W S5

Age 5D yrs., Sex : Malewi-Fe

Address By SAar— e (/(’ aes )
TO Wik T MAYy coplggar

clc

. OE

Lab. Investigaﬁon
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P
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Gortified

vears, D/o.

Bihworigaon

ST goTraTEEs ey

Centrai Administrattve ‘Nbuna"i
17 JuN 2009
ANS |

1 ‘ uwahay B‘ench~

AmTresarmes nd v

Certified,- that Miss Anamika Halita aged 16
- Bhri  Harendra NMNath Halita of Village
o f Digtrict — Nagaon has been suffering

from Fsychiatric ﬂisardgr, She has . been under treat-

‘ment of FS

S.2.08 till

P a4

True Copy
\ )

\ (el |

’KE:;;;é

QOFD of  EB.F. Civil Hospital, Nagamn from
< . CCETT
date as advised.

>

Sd/~ Illegible
Sr/. Medical % Health Officer

B.F. Civil Hospital Negaon oo

Conmtd/ ~a .
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Btation Code: 266

 NEHU PERMANENT CAMPUS, UMSHING ¥ wowve fww, oft | Adminisation
, MAWLAI MAWKYNROH SHILLONG = 793022

\ ' ' | KVCODE: 1493
7 \ ¢ KENDRIYVA VIDYALAYA NEHU SHILLONG < Freg g R

No., 0364 2550004(0) 2721141 (O) 2550988 (R) Fax: 0364-2550004
" . . Website: www.kvnehu.org E-mail: Dnncmalkvnehu@gmaﬂ com

- Ref Not F. 61/PFHNK)YKVN/2007-08/ 136 Dafe' is 03 2008 8

/ Office Order o
N You have been found absent from your duty wnth effect
__;v,::_ifrom ‘10" March 2008 till date, therefore you are directed hereby to

report immediately to your duty within 7(seven) days from.the date of

- issue of this Office Order. Otherwise disciplinary action wnll be taken
agamst you

, e /
. To . B -

N _ ) ORI ) 7'~:‘£fp€!ﬁ-ég§;¢. Llna
Mre H«Nokaﬂita’ -
_ Vill-Biharigaon,
e P.O, Biharigaon,
A .,;;fv.I?iS??!fiSﬁ_ Nowgong.

il | M S Nanda Singh )
L I : : P
- \GED ﬁf@ﬁ“ N o : ?Rmcg:;lgi’-,g-gl
AR 'nggt?a'WQTﬁbun . 1{
rayhdT! i V. NEHU 3. 13, 3
L 7 JuN 2009 Shillong-22 fpsta.gy
TS |
wahati Bench
e h B it fj-x.b;ii'..s:,m....m [
Cartified True Copy '
\ \
Advocate

o e S

e e
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N KV CODIE: 1493
%3\ KENDRIYA VIDYALAYA NEHU SHILLONG A P o

% fowmim Station Cexle; 266

EHU PERMANENT CAMPUS, UMSHING 3 mwi= s i Administration
e MAWLAI MAWKYNROH SHILLONG ~ 793022

N Vou: 0364-2550004(0) 2721141 (0) 2550988 (R) Fax: 0364-2550004
ii‘ - Website: www . kvnehu.org E-mail: pringe

ipalkvrichu@gmail.com
' 5 \‘ .
ReflNo. F. 61/PEQINKYKVN/2007-08/ 1463 Date : 31.03.2008

/ T Memorandum

L f%n continuation . to this Office  Order, No. F,
6&/(HNK}(KVN/2007-08§_§3 dated 15.03.2008, You_have been found
absent:from ‘your duty With effect from 10" March 2008 till ‘date,
therefore you are directod hereby to report immediately to your duty
within 07.04.2008. Otherwise disciplinary ac

ction will be taken'against |
Vou., " ST T ATEERTTT . W S g /
you. - " < BRI YPITAT T it Sl |

Cantra) Administrative Trid

Te ; ‘:’,.'. '
Mr. H.N.Kalita, Ae 1T N 2009

et e *VR“'B,shang'a on, V..
. =P.O. Biharigaon,
- District Nowgong,

i .

guwahaﬁ Bench

‘.,/’HZ' ofp <2 | E
= (r A%}kﬁ )-___Com"’ "/3/4'/'31'. G)"ﬁ )
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“ o ) KV CODE: 1493 '
KENDRIYA VIDYALAYA NEHU SHILLONG a4 faenmm g . R Station Céde: 266 )

NEHU PERMANENT CAMPUS, UMSHING g womre &g afgr - Ad'?!-')-m“"
_ MAWLAI MAWKYNROH SHILLONG - 793022 ’
0. 0364-2550004(0) 2721141 (O) 2550988 (R) Fax: 0364- 2550004
«. Website: www . kvnehu.org E-mail: principalkvnehu@gmail.com

o 2

' Ref. No. F. 6Y/PFHNKYKVN/2008-09/ 357~ Date :(23.05.2008 }
Shew-cause notice under Article 81(d)(3)

Shri_[Haren Kalita is hereby informed that he has remained absent for a period
lfrom 07.03.2003 ito onwards, {which is more than 15 days) without sanctioned leave. Shri
Haren Kalita has neither reperted for duty within the aforesaid period of more than 15
calendar davs nor satisfactorily explained the reasons for his absence in terms of sub-clause

(1) of clause (d) ef Article 81 of the Education code. He is deemed to have voluntanly
aband(med his service and thereby provisionally lost lien on his post.

' As required under sub-clause (3) of Clause (d) of Article 81, this order is hercby
made recording the factum of voluntary abandonment of service by Shri Haren Kalita

and provisional loss of his licn en (pest) and the same is hercby communicated to him
accordingly.

As further requ:a‘eui under Sub—clause (3) of Clause (d) of Article 81, Shri Harer

Kalita is hereby the_oppertunity to show_cause as to why the aforesaid order of]
pmwsnoml loss of hen siimnid ot E)e conﬁrmed -

Sllrl Haren Kalita may make written representation to Shri Nanda Singh,
Principal KV NEHU Shiflong, within 10 days of the receipt of this order fniling which an
erder shall be passed conﬁymmg the loss of licn on the post heid by him and, in that case,

- he shall be deemed to have been removed from the service of the Kendriya Vidyalaya /7/ ——

qangaﬂmn as per the provision of Article 81(d)

- Mr. Haren Kalita, -
Vill-Bihorigaon,
P.Q. Bihorigaon,
District Nowgong.

Cupy for information to:
The Assistant Commissioner, KVS, Guwahati Region, Guwahati.

S g Y
H (& 32?‘&%‘;‘& t A
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Administration.

'NEHU PERMANENT CAMPUS, UMSHINQ % wore &, shen

KV CODE: 1493
KENDRIYA VIDYALAYA REHU SHILLONG &< foawm g R | Station Code: 266

MAWLAI MAWKYNROH SHILLONG - 793022
: No. 0364-2550004(C) 2721141 (O) 2550988 (R) Fax: 0364 2550004

Ref. No. F. 61/PF (HIUK)/KVN/2008-09/5%1 " Date o4.o,7.2o®

. T REGD POST WITH AD

- REMOVAL FROM SERICE UNDER CLAUSE 81(d) -~

A RS The show cause notice under Article 81 (d) 3 was served
to Shri- H. Kalita vide order F- 61/PF (HNK)/KVN/2008-09/356-57
dated  23-05-08. Shei H. Kalita did not make written
representation  against the action to be taken even after the 10
days . of;receipt. of the order.  Consequently an order is passed
conﬂrmmg the Joss of lien on the post of laboratory attendant held

by him and, in this case, he is deemed to be removed from the -

servigce .of Kendriya Vidyalaya Sangathan as per the provision of
Article:81(d). His removal from the service will come Into effect

from.. 07-03-2008 {Zﬂp March 2008), the date from which he
was onsunauthorlzed leave.

To, — 23 T ?T'“* o
" Shri.H.Kalita Goatra Adinintsrr e TDuna 3
{Ex Lab. Attendant) | e
Vili-Bibarigaon, 7 2008
P.O. Biharigaon, [ JUN
District Nowgong.
c sone rrarg*.*”ﬂ NAS
- " Buwahati Bench
i e e gl g ";
Coﬁy to : Yo e el pETE ‘?1 \?‘Jx/ 5 ;

The Assistant Commissioner K VS ( GR ) for his kinli informatlon

.vf\q&! ‘.:,1 Sy
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KVS RO GUWAHATI
FNo™ Q- 2% /2008/KVS GR- 195 4 - o Dt 23.10.2008

ORDER

WHEREAS, Shri Harendra Kalita, while serving as Lab Attendant at KV

NEHU, Shillong remained absent without any permission:and sanction of leave '

service. In the absence of any response from Shri Kalita, the Principal of KV
NEHU, Shillong confirmed the loss of lien vide Memo dated 04.07.2008.

WHEREAS, aggrieved the said Shri Kalita hasg preferred the instant appeal
dated 12.09.08, making the following submissions: - .

1. That for some unavoidable and genuine reasons, Shri Kalita could neither
reply the show cause notice in time nor he could attend his duty since

07.03.2008. , t
2. That he was suffering from severe maleir;ui and t‘)rornchlitls since the 1 wegk

3. THaT he 1s the only male member of ‘his family and his wife and daughter

remained busy in attending his ailments and hence there was no one to
inform the Principal, KV NEHU about his serious | health, ‘ '

4. That he had sent a _letter dated. 30,0708 in reply to KVS letter no 61/PF /
(HNK)/WN/2008-09/541 dated 04.07.2008 (i.e.

W"servicef confirmation of loss of lien on the post of Lah Attendant held by ¥
him) to the Principal KV NEHU Shillong stating the reasons of his absence
from duty w.e.f, 07.03.08,

5. That Shri Kalita has rgguested for review of the order of loss of lien on
account of the genuineadical problems presented in the appeal.

WHEREAS, after receiving the instant appeal, the comments of the Principal
KV NEHU vide his office letter dated 27.09.2008, were also obtained so as to
a2nable the undersigned to peruse the case. Having  considered'the submission
made in the appeal and on perusal of the case on records, it has been observed

1. It is very strange to note that Shri Kalita had fallen il on 07.03.08 and
could not intimate to Principal till 04.07.08 on which his services were
removed followed by the show cause notice dated 23.05.2008 which was
delivered to him on 29.05.2008 as per confirmation received from
General Post Master, Shiflong vide his letter dated 01.07.2008 :

N
-.-.{
o>
o
o
=
5
o

Eel
&
3
=
5}
(2]
o)
=
)
3
o
~T
c
rr
.
@
o
o
o
@
Q
>
jal
/3]
(2]
o
r
@
Q
o
3
o
Y
<
w0
~r
o
~r
@
Q.
rr
>
o
~r

17 JON '1_‘3-{3

v - --{-;'7‘
. ) il .(ﬁ TR0
Qertified T r‘w ;\ 7%"; -gahati Bench

Advocate




S . _‘
‘,ﬁ;ii:;%ﬁﬁmmzﬂmmamﬂm e LTI

-—

information. He also mentioned that having no written/oral information
/reply from said Shri Kalita in response to his letters dated. 15.03.08 and
31.03.2008, that the said Shri Kalita was served with a show cause vide
letter dated 23.05,2008, for which Shri Kalita did not give any response
either by resuming his duties or by sending any written/oral information,

3. Having confirmead the,__gg.cei,ptmqus.,hgfwﬁcza-u:s,emgfgztizgg, from_the Postal §
Départment, his services were removed by confirming the loss of lien vide §
letter dated 04.07.2008, e

4. Principal also submitted the details of his absence in past and given an
account of various administrative actions taken so far regarding his
frequent absence from duty in an irregular and irresponse mannér, which

LUpports the observation that Shri Kalita had been a habitual absentee. :
" Nej application nor any request justifying the absence V4
7 OPD slj ns..or fand , the medical certificate has been
ed E:‘Vn V‘o‘lt Y o LA TS

found enclos his appeal.

AND WHEREAS, looking at the above it is obvious that Shri Kalita was totally
gausal and he neither made any effort to submit any feave ~application for
getling it sanctioned during his stated period of sickness nor with this appeal he
could grovide an appropriate sickness and_fitness_certificate. This speaks of a very
very casual approach on the part of Shri Kalita and there is no convincing ground
adduced by Shri Kalita for reviewing the decision of the mwgﬂfhoﬂ.y
namely, the Principal of KV NEHU, Shillong.

NOWTHEREFORE, in view of the above observations and findings, the appeal of E

Shri. Harendra Kalita is hereby (| off by upholding the decision of the

appointing authority under Articie 81(d) of KVS Education Code.
A ,

K VE w/\

i tpunal
Centra Mmm&stmmﬁm Y

_i
17 Jon 2008 \
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; Education Qfficer
o %thW‘“" | ; Appellate Authority

Distpbution e . ’ ‘ ' — o
L 1. Shri Harendra Kalits Village ~Bihorigaon , PO- Bihorigaon - Dist -Nagaon

Assam
- The Principal, KV NEHY, Shillong |
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:th}gr Hem'ble Central Administrative  Tribunal.
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.o Respondents

o4
el A Y

Flease take notice that the above menticoned

application

ard a wopy/ooples ie/are furnished herewith for

perusal

'

- : e
Kirmdly acknowledge the receipt of the same

Advocate-
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ie being filed by the applicant Chefoare
today
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_ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL §;1
. GUWAHATI BENCH ;&} STy
Eﬂntmammm 8
atlde AR TR N
| S SRR TR S §\ &
- o IN THE MATTER OF : \g :
f ,\;\a 1 DEC 2009 ;\A‘T Original Application. NO.113/2009 Qé
i) v \
~
j Guwahati Banch 1 : @{
L Towd g Sri Harendra Nath Kalita Q.
| ...... .Applicant ‘gi g
W

- Versus —
Union of India & Ors.
.......Respondents

AND -

~ IN THE MATTER OF :
Written statement submitted by the Respondents No.

IN THE MATTER OF :

Assistant Commissioner
Kendriya Vidyalaya Sangathan
Guwahati Region, Khanapara,
Guwahati-781022.

The humble answering respondents
/ ) .
subniit their written statement as

follows :

MOST RESPECTFULLY SHEWETH

1. That the Deponent states that copies of the O.A have been
served upon all the official respondents. On receipt of the copy of thé 0.A
the deponent have gone through the averment along with relevant
records pertaining to the case and understood the same and he is
conipetent to file the written statement on behalf of him and for others

they being the official respondents.

~ hddosts Kommar v"‘zﬂ”‘av
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2. That the deponent states that the statement and averments
made in the Original Application are totally denied. The statement which
are not born out of records are denied. The deponent further states that
the statements which are not specifically admitted may be deemed to be
denied.
3. That the deponcnt states that before controverting the
statements and averments made in the above application the deponent
craves leave of this Hon’ble Tribunal to submit the following facts of this
case in brief for appreciation.

e 3.3) That the deponent states that the incumbent Mr H.N.Kalita,

? | Ex-Lab Attendant of KV, NEHU was in regular practice of remaining

5
i

absent from duty without any information/application.

3.(id) Sri H.N.Kalita was transferred on displacement from IIT

Guwahati to KV NEHU vide KVS(HQ)Order No.F-13-i(D)/NTS,

LATN/2005/Estt-Ill dated 30.5.05. Since joining he showed his

irregularity, act of negligence and remained praying for excuse under the
pretext that he would not commit such irresponsible behaviour in future.
But for his sher act of negligence and irresponsible behaviour. for

remaining unauthorisedly absent he was served with show cause notice
Nt e e e e T e .

under article E 1{d) by the authority on 17.5.06. Thereafter on receipt of
assurance lette;\dated 15.11.06 from Sri H.N.Kalita, the Principal
allowed him to join vide Memo dated 15.11.06. |
3. (i) Again on 11.6.07 he left Vidyalaya without taking station
leave or without giving any information, thereafter he reporteci for duty
on 01.9.07 with preext of illness but he could not support his absence
with any medical certificate thereafter on 10.9.07 on grant of E.O.L he

was allowed to resume duty.

b S o
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3.(iv) As Kalita became habituated to leave Vidyalaya without
taking station leave or informing the authority, he left the Vidyalaya on
S S T -

06.3.08. He was contmuously sent letters on 15. 3 08 31 3.08 and
P—____,_.q i R = - -

30.4.08 respectwely to join but he d1d not report for duty nor gave any

L SC—_—

information.

On 23.5.08 a show cause notice under article 81{(d) was

oy =

served to H.N.Kalita. Mr Kahta d1d 1_10t glve any response The respondent

No.5 wrote a letter on 9.6.08 to the General Post Master Shillong to know

whether Kalita received notice. The Post Master confirmed the delivery.

After expiry of reasonable time for submssmn of reply, on 04.7.08 he

was served the order to the effect that he is removed from service as per

R . L T a—

provision of article 81(d). On being aggrieved the applicant preferred an

appeal to the authority which was rejected with just reason vide order
dated 23.10.08 hence this Original application.

4. That with regard to the statements made in para 4(A) and
4(B) the deponent states that these are matter of record and does not
forward any comment.

5. That with regard to the statements made in para 4(C) the
deponent states that except the initial appointment and posting of the
applicant the other statement is false and baseless. The deponent denies
the correctness of his discharging duties with utmost dedication and
sincerely. From the office record, personal file etc. it appears that the
applicant is found habituate and confirmed defaulter and absconder
from Vidyalaya duties.

6. That with regard to the statements made in para 4(D) the
deponent states that these are matter of record and the record reflects

that Shri Kalita was transferred from KV NEPA to KV IIT on his own

Contrel Adminiatvaitive Triounal

B Kovmars Voo e e =TT

1 BEC 2009

R N

* Guwahati Banch

T s




- A /‘Ll Guwanati Bench
ine o

— 297 —

4

request and further Shri H.N.Kalita the Lab Attendant (EX) was
transferred on displacement from IIT Guwahati to KV NEHU.

7. That with regard to the statements made in para 4(E) the
deponent denies the correctness of the same and state that it is a totally
false statement by the applicant on verification. The deponent further

states that gince 05.03.08 Sri Kalita did not meet the Respondent No.5

’ o S

till date.

The deponent, conforming from record states that the statement made on
verification is contradictory to the representation made before the
Respondent No.5 and the appeal made before the Respondent No.4 on

this clove alone the application is liable to be rejected.

8. That with regard to this statement made in Par 4(F), 4(G),

the deponent states that the applicant never informed about his illness

i — — ——— -

( ill 05.03.2008 fhe next date was holiday and since this he was absent

, without information. Further relating to his daughters illness it is not in

record nor the applicant ever informed the authority.

9. That with regard to statement made in Par 4(H), 4(1) & 4(J)
the deponent state that the authority ?mv.a&s;gﬂ the matter as per
provision of article 81(d) of Education Code. The memo was issued as per
rule and in the event of non-receipt of any reply from this applicant to

_show cause notice dated 23.05.2008, the Respondent No. 5 was left with

no alternative but to confirm this loss of lien on the post held by the

applicant Es Las Attendant.

It was evident from past record it is the habit of the applicant to remain

absent on medical ground.
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The appellate authority decided the appeal afresh by going through the
record personal file and comments on the subjéct and validating the
order passed by the Respondent No.5.

10. | ."I‘hat with regard to ground set forth in this para are no good
grounds to support the contentions made in the Original Application and
as- such liable to be dismiss.

Further, it is mspcqtﬁlny submitted that since the applicant
was given several opportunities to give up the habits of taking un-
authorised leave in the earlier occasions and disobeying the order of
Higher Authrotiy, therefore question does not arises to lift the removal
order which is issued by the Competent Authority. -

That the applicant did’nt bother even to reply the reason of his
long absence, without information or prior sanction of leave, it indicates
that the applicant took rule in his hands, the article 81(d) itself includes

~ the clasue of show cause notice. Therefore issuing show cause notice

separatcly; which stated, carries no meaning.
Further it is respectfully submitted that by issuing notice under
81(d) and the follow up action/orders, which. was taken by Principal
never violated the natural justice or administrative power, because the
norms of article 81(d) have been fixed by the Kendriya Vidyalaya
Sangathan for showing equal justice to the KV staff all over India.

Further it is respectfully submitted that according to article
81(d) the authority intends to do justice by making alert all the
employees on the job responsibility, by giving up habit of negligence of
duty (unauthorized absence from duty).

Further, it is respectfully submitted that due to desperate
attitude of the applicant the case remained in the hands of higher

authority, which is beyond the limit of consideration.



-3/ —
6

Further it réspectftﬂly submitted that by following KVS
orders{instructions no authority can be blamed or condemned for the
major penalty, stating it as whimsical decision.

Further, it is respectfully submitted that qilestion of show
cause noticef/enquiry does not arise, as the service record of the
applicant proved the allegation under which the removal order was
issued.

Further, it is respectfully submitted that repeated
disobedience/negligence of the duty on the part of the applicant (being
KVS employee) the higher authority, to take harsh decision for greater
interest of Kendriya Vidyalaya.

11. That the deponent/respondents craves leave of this Hon’ble
Tribunal to substantiate the averments made in this written statement
by adducing further statements if so required and submitting records
during the course of hearing.

12. Under such circumstances it is therefore prayed that in
consideration of the above facts submitted by respondents/deponent
against the contentions made in the Original Application this Hon’ble

Tribunal may be pleased to dismiss the O.A.
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VERIFICATION

I, Shri Avdesh Kumar Vajpayee, Son of Late J.N. Vajpayee, aged
abqut 56 years, presently working as Assistant Commissioner in the
Regional Office of Kendriya Vidyalaya Sangathan, Jawaharnagar,
Khanapara, 1 am one of the respondent do hereby verify the statements
made in paragraphs 1, 2, 4, 5, 6, 7 & 8 are true to my knowledge and
those made in paragraphs 3(i), 3(ii), 3(iii), 3(iv) & 9 are based on records
and rests are my humble submissions. I have not suppressed any
niatcrial fact.

And I sign this verification on this 7th day of December, 2009 at

-

Guwahati.

~ bt may %jf"r

DEPONENT
Place :

Date :
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IN THE CENTRAL ADMINISTRATION TRIBUNAL E
GUWAHATI BENCH AT GUWAHATI ' {
( An Application Under Section 19 of Administration Tribunal , Act 1985) &_
[Cantral Admimaraioms 0A NO. : 113 /2009 B
T UynRs :qrm"' cc
IRAYY A ’ o
foy? = ¢ HAR 20m &\ IN THE MATTER OF :
| CGuwahatiBensy | =~ O.ANO.:113/2009
T SRR Sri Harendra Nath Kalita.
' ........Depbnent.
-VS-
Union of India and others
....... Respondents
-AND-
IN THE MATTER OF :
. | o | Re-joinder filed by the Deponent in
sl | - reply to the Written- Statement filed
et by the Respond
6&”"’7, ««-‘VM y the Respondents
e o
© B RE-JOINDER

Re-joinder filed by the Deponent

MOST RESPECTFULLY SHEWITH:

1. - That a copy of written statement has been served upon
- the deponent through his counsel and the deponent has gone through

the same and as such he is well conversant with the contexts there of.

2. That save and except those statements made in the -
Written Statement , which are specifically admitted herein below, the

rest not being admitted should be treated to have been denied by the
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deponent hereto . The deponent also does not admit anything which is
contrary to and / or inconsistent with the records of the case.

3. . That as regards to the statements made in paragraph 1and
- 2, of the written statement the deponent has no coﬁments to offer
and does not admit anything which is contrary to and /or inconsistent

with the records.

4, That as regards to the averments made in paragraph 3
and 3(i) of the written statement it is respectfully stated that he had
never remained absent from his duty unauthorizedly and / or without
any information / application to the authorities , in his service period .
The . deponent used to leave whenever necessary the informing
 respondent No 5 and come to his home at Nagaon to attend his ailing
daughter ailments. He has only one child viz . - his daughter miss |
Anamika Kalita , who started showing abnormal behavior from the
year 2005 . It cause him lot s of mental tension and sufferings . His
daughter was also ousted from her school while she was studying in
class — IX due to her uncontrolled behavior / mental disorder ,
compelling the deponent to frequently visit his daughter at Nagaon.

Meanwhile in the month of June 2005 he suddenly received
the transfer order transferring him to Kendriya Vidyalaya NEHU
‘ Shillong - from Kendriya Vidyalaya, IIT , Guwahati , rhaking his life
miserable. Even though he obeyed the transfer order and joined at
' Kendriya Vidyalaya NEHU, Shillong, |

. On 07/03/2008 the deponent took one day leave as next couple of
days were holydays and came home at Nagaon due to his daughters
serious ailment. On arrival at his home he found his daughter in a
critical condition and nothihg was working for him. Due to all this
mental and physical tensions the deponent also felt sick and became

totally bedridden. By the time he recovered from illness he was

| removed from his service vide order dated 04/07/2008 with adhering

to the due course of law.

% peamdron ~wa/h gl FA.
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.On 06/03/2009 and 24/03/2009 he took his d daughter to the
Lokopriya Gopinath Bordoloi Regional Institute of Mental Health,

Tezpur, Assam for her better treatment, but no improvement was seen.

* Finding no other way the petitioner consulted Dr. Satyen Talukder,

-y

Ped

L 'f:“ﬁ‘” N =T

Specialist in_Memtal—illhess,‘ Neurology and General medicine , who

" diagnosed  his daughter to be mentally-ill suffering from chronic-

Schizophrenia and as such she is constantly under his observation and
treatment till date. Presently the condition is that the Deponent’s wife
cannot control her own daughter as she has a uncontrolled temptation
of talking alone and moving out of the house at any moment
irrespective of day or night causing serious security threat to the
person of his sick daughter. Being a father the deponent had an
' obhgatlon and while doing so he was given a major penalty of

removal from service makm‘g his life more miserable.

Copies of the Medical certificates and
prescriptions are annexed herewith and

marked as ANNEXURE -8 Series

5. That as regards to statements made in paragraph 3(ii) of the
written statement it is stated that the authorities have afbitrarily
" transferred the deponent to Kendriya‘ Vidyalaya, NEHU, Shillong
making it difficult on his "part to attain ‘his ailing daughter who
‘ neéd his donstant care and attention. . It is stated that there was/is no
negligence on the part of the deponent in his service period and cause
of i)resent omission was the out come the his ill-health . In this
circumstances the order of removal from service is nothing for him

but a bolt from the blue making his life a hell-hole.

. Moreover the allegations made herein are not relevant in the
* present case as it were already settled and not connected at all with

the article of charges in qliestion.

W MWM (hatif o=
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6. - That as regards to the statements niade in-paragraph—

3(iii), of the written statement it is stated that the statements made
herein are not relevant to the present case and the authorities cannot
take on past records because that were not a part of allegation

made in the charge .

7. That the statements made in paragraph 3(iv), of the
written statement are not true and are categorically denied by the
deponent. It is stated that the deponent had never left the Vidyalaya

without taking station leave

8. That as regards to the statements made in paragraph 4 of
the written statement the deponent begs to offer no comments and
does not admit anything which is contrary to and /or inconsistent with

the records.

9. ° - That the statements made in paragraph 5 of the written -
statement are not true and are categorically denied by the deponent. It
 is stated that the deponent always performed his duties with utmost
sincerity and dedication. He never absconded from the Vidyalaya |
~ duties and when ever he Has left the Vidyalaya use to do so by
informing and on oral permission of the respondent No.5. By no
stress of imagination it can be said that the applicant has absconded

his service.

10... - Thatas regards‘ to th'eistatements made in Vparagraph 6 of
the written statement , it is stated that the deponent while working in
~ Kendriya Vidyalaya , NEPA. Meghalaya, sought for transfer posting
at Kendriya Vidyalaya' , Nagaon as his first preference but he was
given posting at Kendriya Vidyalaya , 1T, Guwahati and he joined
there in the month of September 2004. There after the deponent was
again arbitrarily transferred to Kendriya Vidyalaya, NEHU, Shillong

Hor@odernnal hatido
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'vide transfer order dated 30/05/2005, just after completion of ten
months of joining at Kendriya Vidyalaya, IIT, Guwabhati. From the
pleadings ( more particularly paragraph-6) of the written statement it
is now revealed that the transfer order dated 30/05/2005 was not a
normal transfer and was not actuated in thé public interest rather it
was a punitive measure as such it was done without complying the

due procedures prescribed by Jaw.

11. " That the statements made in paragraphs 7& 8 of the
~ written statement are not true and are cafegorically denied by the

deponent. The deponent reiterates the same as stated in paragraph
4(E), 4(F), and 4(G) of the Original Application.

12.. - That as regards to the statements made in paragraph 9 of
the written statement , it is stated that the article 81(D) (1) of the

Education Code states as follows:--

81.(D). Voluntary Abandonment of Service.

1.  if an employee has been absent / remains absent without
sanctioned leave or beyond the period of leave originally
~granted or subsequently extended, he shall provisionally lose

his lean on his post unless :-

a) he returns within _fifteen calendar days of the

~ commencement of his absence or the expiry of leave originally

granted or subsequently extended , as the case may be; and

b)  satisfies the appointing authority that his absence or his - |

inability to return on the expiry of the leave, as the case may be,
was for reasons beyond his control. The émployee not

reporting for duty within fifteen calendar days and satisfactorily

~explaining the reasons for such absence as aforesaid, shall be .

i woovdnonalh /@,L}a
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deemed to have voluntarily abandoned hlS service and would ,
thereby , provisionally lose lien on his post.
| In the present case he could not report back /resume

his duty for the reasons beyond his control as stated in the

- application but the authorities had over looked the same without

applymg mlnd

Even the authorities have not acted in conformlty with the

true sprit of Article 81 (D) of the Education Code. The
authorities are conception wrong as it fail to appreciate that no one

can be condemned unheard

13. - That as regards to the statements made in paragraph 10 of

the written statement, it is stated that the grounds set-forth in the

i Original Application are good grounds and hence it is a fit case where

Hon’ble Court Can exercise its Jurlsdlctlon granting rehef as prayed -

for in the original apphcatlon for the ends of j justice.

Further it is stated that the submission herein are
untenable in the eye of law. The deponent was never a habitual
absentee.in his entire service carrier but due to the reasons beyond his
control compelled him to do so. The act of the respondent authorities

are also illegal, arbitrary and against the principles of natural justice

- and admlnlstratrve fair-play. The acts.on the part of the respondents

. are against the law as the show-cause and the inquiry are the sine-qua

—non for imposition ofa major penalty to an employee.

14. - That as regards to the statements made in paragraph 11 of

the written statement the deponent begs to offer no comments and

does not admit anything which is contrary to and /or inconsistent with

the records



15.

the written statement it is stated that considering the grounds and the §

" reasons as stated in the Original Application as well as in the re-
joinder , the-Original Application may be allowed in the interest of \i '
jilstic'e. ’ ' ' é
16. " That , under the facts and circumstances as stated above , @

the Original Application deserves to be allowed with costs.



I, Sri Harendra Nath Kalita, Son of Late Kehoram Kalita,
aged about 52 years, Resident of Vill & P.O : Biharigaon, Dist:-
Nagaon , Assam do here by solemnly - affirm and verify that the
stafements made in  the accompanying_ application in

paragraphs...\: 2... .'.)S/.-:.[é. ......are true to my knowledge and those

~ made in paragraphs...................... e being matters of records

are true to my information derived therefrom and the ground» urged

are as per legal advice . I have not suppressed any material facts .

And I sign this verification of this the = day of March , 2010

at Guwahati.

sk rafihiiye.

Deponent
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FORMERLY ASST. CONSULTANT IN MENTAL ILLNESS, ALCOTTOLISM, -
SEXUAL ILLNESS AND PARALYTIC ILLNESS, GLASGOW, UK.
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- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL | R
. GUWAHATI BENCH S
¥
IN THE MATTER OF » '
Original Application. NO.113/2009
Sri Hareridra Nath Kalita-
....... ......Applicant:
' :-,'Versus—- .
AN _ : .
Union of India & Ors. .
L _— R'espon'den'ts'
-AND-
" INTHE MATTER OF
) Production of documentéénd:recdr‘ds :
by the respondent in support of written
| . statement already filed for perusat and .
* disposal of the original ap‘pIIC‘ant. . |
SL.No + LetterNoand date _ . | Namme of ddcument‘ Page No
N L F-_2/KVN/83/2549 dated‘12~;09.1983. __Memorandum. ‘ .57
' 2 _F -2/KVN/B3/2572 dated 20.09.1983 - ~ Memorandum 56
3 | F-/KVN/84-85/4177 dated 30/31-08.1984 Order 55
4 F-/KVN/84-85/4177 dated 15.10.1984 Order . o
5 F-/KVN/84-85/9368-70 dated 15.12.1984 Order 53
6 No;F.P..F‘/KVN/85-86/4‘5.12 dated 25.02.1985 - Memorandum 52
7 No.F.P./fl KVN/B5-86/4587 dated 25.03.1985 , Memorandum , - 51
8 No.F.P./F(HN Kalita)/KVN/86-87/252 dated 30.08.1986 | Memorandum =~ 50
9 - Joining report letter and dated 20.02.1“989 : Joining Report K 49 :
10 Medical certif_icat618.02.1989 " Medical Certificate. | = - 48
11 No. PF/KVN/88-89/521 dated 17.01.1989 Office'order ' ' 47
12 F.PF/HNK/KVN/88-89/543 dated 20.01.1989 Office order _ 46
13 F-PF/HNK/GRD/KVN/88-89/606 dated 16.02.1889 Office order 45
14 | FPF/KVN/B9-90 dated 14:08.1889 ~ Warning 4
115 | F.PF. HNK/KVN/90-91/253 dated 10.10.1991 Memorandum 43
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SL.Noj ~ Letter No and date : Name of dooument | Page No
16 FPF. HNK/KVN/93-47132 dated 16.06, 1993 | Office order | 42
F-61/PF(HNK)/KVN/2005-06/1142 dated 06.03. 2006 | Office order A1
18 F-61/PF/KVN/2005-06/1188 dated 20.03.2006 Office order - 40
19 Show Cause notice under 81(D)(3) 17.05.2006- Show cause 39
20 Medical Certificate Medical certificate | 38
|21 Show cause reply 27.10.2006 - Reply 37
22 - | RefNo.2- 28/KVS(GR)/2006/15591 13.11.2006 . | - Office order 36
23 | RefNo. F.61/PF/KVN/2006-07/784-785 15.11.2006 : | Memorandum 35
- |24 Undertaking by H.N. Kalita dated 15.11.2006 - Undertaking . . 4
25 Undertaking by H.N. Kalita dated 1.09.2007 _ Undertakmg | 33
26 Application for E.O.L. dated 10.0.2007 - . [ EOL . 1 32.
27 Undertaking by H.N. Kalita 10.09. 07~ Undertaking - 31
28 Ref. No. F.61/PF(HNK)/KVN/2007-08/ dated 15.03.08 | Office order . 30
29 Ref No. F.61/PF(HNK)KVN/2007-08/1469 dt.31.03.2008 |  Memorandum | 28
30 RefNo. F.03/KVN/2008-09/126 dt.30.04.2008/1.5.08 Correspondence | 28 .
31 No. F/2005 - KVS(GR)/3281 dated 12.05.2008. .| Office order 27
32 Refno. 61/PF(HNK)/KVN/08-09/356-57 dt.23.05. 2008 ~ Show cause 26
- I33 Acknowledgement card v | 25/25(a)
34 Ref No. F-61(HK)/KVN/08-09/935 dt.09.06.08 Letter | A
35 Complalnt settled reply dt.- /07/2008 Communication | 23
36 RefNo.F- 61/PF(HNK)/KVN/08-09/54O 547 dt. 04.07. 08 Removal 2
37 | Acknowledgement card 21/21(a)
38 Refno. F. 61/PF(HNK)/KVN/2008~09/542 dt 05. 07 08 Correspondence 1| 20 -
|39 [ Acknowiedgement card T E 197M9(a)-
|40 T Reply toTletter dated 04.07.08 (removal) dt.30.07. 2008 Reply - . 16-18
41 RefNo. F. 61(HNK)/K_VN/2008 -09/725 dated 05.08.08 - |. Correspondence | 15 .
42 Ref No.2-28/KVS(GR)/2006/  dated.13/18.08.2008 . | Order 14
43 Acknowledgement card ' . 13 -
44 Ref No. F.61/KVN/2008 - 09/  dated.23.08.2008  : | Office instruction 12 _
45 Ref No. 20065/KVN/61/2009-10/515 dated 24/08/09 ~ | Comments and - 10-11
‘ 1| evidence
46 Postal Regnstratlon slip . 0 9
47 Appeal to Appellate Authority dated 12. 09 2008 | Dept. appeal 38 ‘
48 | RefNo.2-28/2008/KVS/GR-17854-57 dated 23.10.2008: | Order 12
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ORDER

et
&

: WH;REAS, Shri Harendra Kalita, while serving as Lab Attendant at KV
NEHU, ‘Shillong remained absent without any permission;;and sanction of leave '
from: 07.03.08.  The Principal KV NEHU vide his office memo dated 15.03.08 &

©31.03.08 had. directed Shri Kalita to report for duty immediately. After gwaiting
for & reasonable period of time,,the said Shri Kalita was served with a show-cause

“notice under Article 81(d) of KVS Education Code, vide notice letter no F 61/PF -
. (HNK)/KVN/;OOS-09]356~57 dated 23,05.2008, asking as to why the lien on his
‘post’ cannot be terminated as he was deemed to have voluntarily abandoned his

“service...:In; the absence of any response from Shri Kalita, the Principal of KV

NEI-[iU, Shillong confirméd the loss of lien vide Memo dated 04.07.2008.

. MWHEREAS, aggrieved the: said Shri Kalita has preferred the instant appeal

datled1209 08, making the following submissions: -

T
¢

That; for some Lin‘a»voidab!,e and genuine reasons, Shri Kalita could neither
~i=-reply the show cause notice in time nor he could attend his duty since

;Tha - he was suffering from severe rhalaria and bronchitis since the 1% week
. of March 2008. . : : - '
3. That he is the only male member of his family and his wife and daughter
~ remained busy in attending his ailments and hence there was no one to
- inform the Principal, KV NEHU about his serious ill health. o .
4. That he had sent a letter dated. 30.07.08 in reply to KVS letter no 61/PF
- (HNK)/KVN/2008-09/541 dated 04.07.2008 (i.e. the letter of removal of the
service/ confirmation. of loss of lien on the post of Lab Attendant hold by
' him) to the Principal KV NEHU Shillong stating the reasons of Hhis absence

~ from duty w.e.f. 07.03.08. .
- 5, That.Shri Kalita has requested for review of the order of loss of lien on

R N

account of the genuine medical problems presented in the appeal.-

. WHEREAS, after receiving the instaiit appeal, the comments of the Principal
KV| NEHU- vide  his- office letter dated 27.09.2008, were also obtained so as to
enable the pndersigned to peruse the case. Having considered the submission
made in the appeal and on perusal of the case on records, it has been cbserved
that: : Co

1. It is very strange to note that Shri Kalita had fallen ill on 07.03.08 and

could not intimate to Principal till 04.07.08 on which his services were

removed followed by the show cause notice dated 23.05.2008 which was
~ delivered to him on 29.05.2008 as per confirmation received from

‘General Post Master, Shiliong vide his letter dated 01.07.2008 o
2. The Principal in his comments to the appeal has categorically stated that
' the said Shri Kalita left the station” on 06.03.08 without giving any



-~ & . ..
A @ information. He also mentioned that having no written/oral information

31.03.2008, that the said Shri Kalita was served with a show cause vide
letter dated 23.05.2008, for which Shri Kalita did not give any response
4 either by resuming his duties or by sending any written/oral information.

3. Having confirmed the receipt of show-cause notice from the Pgstal
Department, his services were removed by confirming the loss of lien vide

. letter dated 04.07.2008. __
4. APrinc_ip‘al also submitted the details of his absen¢e in past and given an
' -account of various administrative actions taken so f@gkregarding his

‘supports the observation that Shri Kalita had been a habitual absentee. -

5. Neither' any leave applicatioh nor any request justifying the absence

.. supporting with any OPD slips or /.and , the medical certificate has been
found enclosed even with his appeal. - .

HEREAS, looking at the above it is obvious that Shri Kalita was totally
sal ‘and he neither made any effort to submit any {eave application for
ttingit sanctioned during his stated period of sickness nor with this appeal he
vide an appropriate sickness and fitness certificate. This speaks of a very
‘casual approach on the part of Shri Kalita and there is no convincing ground
ced by . Shri_ Kalita. for reviewing: the degision of the appointing authority
ly, tHe Principal of KV NEHU, Shilleng, '
PHEREFORE, in view of the above observations and findings, the ‘appeal of
- .Shn.l a Kalita is. hereby disposed -off by upholding the decision of the
“app nting authority under Article 81(d) of KVS Education Code. o
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7 4. AAO KVS GR - ._
o\&

Xa

<! . Jreply from said Shri Kalita in response to his letters dated. 15.03.08 and -

f:equent,‘abSente. from duty in an irregular and irresponsi manner, which
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The Educatl nfficer,
gendriva Vidyvalaya Sangathan(GR) 4
Regiwmal Officer,Jawaharnagart,

'Rhana para,Guwahati«22,

2 tveTrimnal : :
mdmmlstr ! : :+ To prefer the fellowing camsegbeforg the

L - ._ appellote ruthaxity as per the instructioms.
} 2 5 MAY 2019 k of the Principal,K.V .NEHU, viGe RE£.NG.

b

1

F61/KVN/ 2008«09/800 dated 23.8.,08.
Guwahats Bench A

siry gle -

In reference to the subject cited absve,1 have the heaour

to submit the following explaenations ¢ , o S iy

1, : That I am an employea under Kendriya Vidyalaya Sangathan .
aince'1983,-'rhat eri‘ginally 2 show-cause notice waea & erved me,

vide refetence sumber xv.61/91?(ﬁm)/wu/zoos-?eog/ssv dated

PRSP ON

\t %/2 23.5e08 wherein ¥ was ssked to show cause @f my &bserce fram
. affl\.ial duties since T, 3 OB.That; for some umavc«idable anca '

geauime reasms.: could :wt taply the said showecause imtice fex

time; imspite of - my glncere. effortse . . . .. vir e e e A
That subaequemt\ to the sald netice,I was again ﬁjm:vmi w&th '

o another leteer Qated 4.’! 08 viéﬂe Reference number ¥ .GI/M(HW)/

m/zoos-oa/sm,wt erei,a an order was vaused againat me c@nﬂmmg S %!
. R
the loss of liem on the psst of Laboratery Ateendam. held ' by me ."g

and in that case I would .be decmed to ke r:emxwed fx:@m the eervice _
" of Keadriya Viﬁyalaya sangathian, . R
B N 'l‘hat;‘.,ir.l repliod the a foresald letter dated 4.7.08 6z

30.7.0@ statiﬂg the reaa@ms ‘of my unavamable absenc@ ﬁrm duty

since 7'. S.Ga.z‘hat the satd reoly was addressed te the Principai.

: . en@riya viéyalaya .Nﬂw.shill@mg.vﬂﬁshing Mawkynrohk, shille&ag»

a ?93022 -v.ttﬁe regiatereﬁ post-. beari.n.g pmtal r«*»gi.stratian Numi*ar o

e RDAD © 8145 Dated 30,7, na;,vegnm HyP4Os | o
{ & csa @f the. saié e 1 5.9 anne herewith a8 J\nn@'ure-oz aad' .

—_..-__._——————"—'

;ﬁ, W‘f gnatal a‘egiajratim slﬁ_p a8 mmext're-n).
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3. - Thét subgseguent to the aforesaid reply an ®f£€8;"
inahrdbtiaé was sent to me by the Principal, Fendriya
viéyalayammv, shilimmaz. vile Reference Number ?.sllmm/
ZOOBwGBIBGB.whereia T woe sdvised te Prefer my case befere | ‘your
au&hsrityaTh&t beinq 86,1 am putting ferth my‘nrplanati@as

en the.felmeimg palnte . a copy of the D:fioﬁ 1nstr=cti@a is
aaaexeé herewich as aaaexureﬁxrr}.

4 That Siryom eame unavoldable and qenuina grounds,I ceuld

- §a®t aﬁtaud my cuty- since 743,08,That in reality,x was

7 amfermg from severe Faiaria and Brenchytis stnee the £irst

4 wesk “f March.That fer the gaig ail“ﬁﬂt&.I had to rush back te

' my htne;which 18 at 3 @eﬁp remote i terier pl ce of Nagm@m

district da; AsgameThat ip my home,T was 1mm@4i=+eiy treat@a
Bpsl ang ther@afmr the Bttending Quctors advmed me total
be@wraat._iu v

That sir.I am the o8ly male member of Wy @ﬁtire'family
and at my heme my wiﬁa and my aauvhcer got busy in éttéé@ing
t@ By ailmenbm ané hemoegth@rm arma@ a aemmuminwtiﬂm CgEs T
 betQé;$m§®u aaﬁ me as there wam nene te inform v@u ab@ut mfb 2
serious z11—neazeh. ' - |

mhat the relevane. mﬁ@iCal bapars will be furniqhed

before y@ﬂr eutherity aa atid when Fequired. by vaa for your

King perusal.

5. That in faok,T 8 & VOry pest persen with ne asther

8OLLCe of imcmme,t@ fe@d myself pna my whale fami]y.?hat by

this gaid j@%,z have boen leskihg after my wha&e £amily and-ih

alge bearing evezy preﬂaeﬁ of them.?hat my ﬁau*htﬂt is a
.Bchﬁﬁl a@img aau@eat of clans VIII and T had te b@ar a lot

' £imamc-@liy for heg pr@ger ap%tiﬁgiﬁg.

. That fer any reaamm&.xf I am removed Frmmvmy'seévida
thea it m&il be'haté @ﬁ'my »art to meet both en&gi@f my family,
Thagii@ uach circumstancaa,z along With my eatire famgly
wili_be *uipe& for ever,




T T e SRR s b TR DR - 1 ShAAE s IEEs
- RN ESIE C D I D[S D
S/ — E il RED ‘
5 o 1
T ! i 1
j 2 3 MAY 9ne

, @uwahan Bench :f
Go hat gir,I have been an emplovee of your © ; h.‘ 13 ‘ t

for é!'aé 1&&1: more than twe decades and durimg this merf.@é! ¥
~ have umh dme abything which is detrimental to the interpot of
 yamw ent@emeﬁ organination. vew to keep the good imag@ of ﬁh@
"@rgamsaum intac:t at all ceots and further aesure yon that
: ENATY c‘:‘f my- eﬂeeﬁs will be for the gned and welfsre of your
ergan&aatiam. |
: That sir,what:e\rex T die& wag quite umimteatimal.‘
withsut any malafide amd wae c;mhw umwﬁéi@le. '
T hat I hava Bow £ally rprws—tmﬁ from my illness and
hence :eaﬁy 3 j@im my raguler @atiaaapr@vi@eﬁ y@ar aath@t&ty E
permits 4e to do 80, | '
| B . That.x repoge my fell faith em your: auth@rity an@ hﬁp@n

that jaat&ce from your end will be meted out to me.

o ‘rhemfwe,x proy befure. your authemz.y A kinmy
cmsi@.er the ah@ve aﬁatz&z& Eaaw shewing cause wf my absmca
fmm regz.ﬂ.ar @ffici.al ﬁuue@ ama ehm be pleme@. e@ cxwéme

the saicl absenca w.e.ﬁﬂ 3.&%’3 for reasens a*ate@ a!mve and thm

‘‘‘‘‘‘

‘be ﬁm:‘thex: pl&ased t@ 3% amid@ the order nascre:a by. y@ur - ﬁ :
o autmnt; vide leatt.er refermce Nmber E.&lf??( m-m)/:—:m/ -
zoaa»w/su dated 4.7 os snd thea 2lso be plersed te :

renizlscgce me 1n ay j for t.he chds of ju.»t,if'@ and m,alige.

) NWM‘EXURQSS /' ' S YOUYS ghhadjently,
- l4Reply letter te the e

" principalKiV,NEHU - Upeedroenah //\M ‘
/IZ.Fwtal sdipe {MARENDRA KALITA) ’ _
./Ittx oO:Cfice instructiy on frem V’ifxl.aiqerigew@n, ’ ,,

the principal KeéVs NERY, P, O.miharigafm,m}.st .Nagaf&&a ‘
q (r3sam)e . '
copy teo the o

nscistant Commissioner,
‘KVS{ OR) J avah arn agar, Khanaparsy
Guwahati~22,
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Kendriya vidyalaya, ’ : T ‘ ;
NEHU, Shiilong, ' ' ;

HEHU permanent Compus, i 'Jlamﬁ i
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utashing,

wawlal,

“awkynroh.
ghiliong = 793022.

D%teﬁ 30.7- 08 |
e

L

qubject 1 Reply to the letter doted 4.7. 08,vide

reference Wymber F. 61/}"? (u"lf)/lx\m/

2(}08-2009/5541. . \

N
>
s

tn refrrence to the le.ter cited phaove,I ave toe
%\Qndkr'tovsubmﬂt the followi-g ex ~lanations -
l. i That, I amsmn ~'Qoyee under ?ewdri?a'Vidfalaya
uanqanthan si\ce 1983.That a how-rdtqﬂ notice was s“erJ

to me vide Reference Numh@r F «Gl/PF(In K)/YVN/ZOC% 7009/337

-

datod AE 5.08, “xeroln x Wuq anked Lo show uaxﬁ, nfowmy s
abgel: ne Ebom T 3 08 . “hat fux a0 uuavaiuebLe an canuine
rla;OH?,I coul& not roply the ~aid 3how-caase notice in.tive

in?p. Fe of my ﬂinc«re efiorta.

That Fubquuent to the sald noticé,I was auain served

R
a5 pann O

.ith “nother letter deted 4.,7.08,w:ereln an order wWas

aga ainst me confirx-\inq the lons f\f lien on the nogt Of

N [ . N
,abﬂratory pttnndﬂnt held by me and in thﬂ cagé,f will De
deeﬁnd to be. remvvmd from th e service f [ oo *0 :Lra

& 1(3.:’ 1 a}'a. sarqgathan.
- A

n
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'then,iﬁ will be hétd on my npare Lo meet the  both enda

- : LaTrE LV L8 Frrar
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|

anin

S gyafie AEEd

o sw:’:cc--oé' incdome to, feed myself and my whole family.That by =

'Vthis séi' Job, I have been looking after my whole family

'anﬁ =1~o ‘bearing ovnry evp@nncq of. the..That my ﬂaunhtor is a

“schoal moing student and T had to =EAL a lot ffnawﬁi7llv

for her rvorer upbrinalne.

That for any reasong,if I an removed £rom my service

o

: Ly : . - v . oy
. of my family.That i such a case,T along with my eatire -
R . L °

family will ke ruined for ever,
4 . That 2ir,I have been an employee OF your organisatim

for the ¥»ast more than twe decides and thiz peried,I have

not dohe unything which detrimentel to th. interest of your
P |

contd. .3

w "L NG AN
iy FaA

" G i3
A .“ﬁ
L 2e That zir,on ~oie uvnavoldanrie qfOUﬂﬂS,T‘COHld not
attend my‘ﬁuty-from 743408 ,.7at i reality,J-was nﬁfferinq
fan severe "aléria4aﬂ@ bronchytis ~dinoe the Eirntpwemk of e
mﬂtch;2 08 .Thet for the sald allment 7 ad o rush “acw to my ~
;1 e +hlch i2 at a deep remote frterior plate at ﬁaqaon
'mist$ACt of Assam.That in my home I was famediostely trested
upon énd T a0t bed=ridden.That $ir,T am the “nly :ale merher
of ryigamily ana mf vife ano gy minor danhter wadlj-
reme inee busy in attending to me and “or that‘rnamon rhere »as
none ;o communicate or inform —our suthority about my-
serious health conditi:ng and hence there arose a
'vccmmuarcatiwn ﬁap 5@tween y-u-and . me and ﬁor'tﬁut reaSOn{T' '
”6~13eﬂ to reﬂly your show~canse notice in time inspite E
bﬁ.my\ﬁincare and b@st ef€rts. : é
: : :at the ﬂoncerred redleal eertificatésimill e , ?
'furnithG kefore your anthority as ant when rn'uirad ‘or YAV.A S z
- kind eisall ) A E
: . 3. ~ That,in fact I am 2 Very poor persan with no other §

R



hataan e 2 LI

.'t:hen_ be pleased Lo set anide the said order: r.aaﬂxed by your

A AT S e

‘Copy retalned. (M. KALITA)) ' ‘

h:en?fel Artmint «aratweTrtNmt _ 56 .
Q A 'wmfmmm

7 5 MY 2010

-
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! Guwahati Bench ¥
Tyﬂ%r%'ﬁﬁwﬁﬁa 4

e T
wgtecmed orra"im\ti . ard I further: aniTe YO0 €hat overy
L N

of my ceed wiil he for ths qood and welfare of your

organication. ) A
. W'

Thet Sir v.hdt@vrsr T d1id wae thte unintenti nalywithout

any mabafide and was qgulte undvoi aables

-

Tweeefore 1 fe‘rVently Sray befm.e your ruthority

Ctn  kinalv conzider the above St~'t(3u cataes of absence anad

‘honour,vide letter reference Number Fe 61/pr(Hr K)/vwn/ 4 | ;;
2008-09/541 Qated 4.7.08 and then be oleased Lo re-ineii ‘te‘ :
. o : N

me in my job for the ends of justize an? oblise.
L ' |

yours sincerely, '

-~

b attendunt, |
villentharigaon,
P.OBinarigam,
nist .o owgong=T8 2001

¥ F ity




‘ “..:fi A- nne ?{ LU] f‘f .

X
av L,
Suddter

“rocvi. |
tidd

BoC o G G G
WTHE FRadvicig, oy

vl

Cilels

N ARV R S
Slas @i aigs-

Ny et

T | ,_-ffé

Lo

mr U

: |
w & 3
2 o ot B EID
b Gl PR LT
\ jl_i‘f-_\.
1
i
et e e oo oo
< L s bl A et ————— v % oW 4Tnan ' | |
2 '*3
* 1 i
i
-
N 1
-
)
N |
';‘ )




|e
P A

— ”Z/-E

]
NDRIYA VIDYALAYA NEHU SHILLONG a<m faama 3z _fmin i

VINEHU PERMANENT CAMPUS, UMSHING %z wmrre depr i
; MAWLAI MAWKYNROH SHILLONG = 793022

81 Ptone No. 0364-2550004(0) 2721141 Fax: 0364-2550200
' 't)'»lte www.kynehu.org E-mail: principalkynehiieemail corn

KV CODE 1
Statran Cace: D

o e = s mrare e

e tremImer mmEmoITTIITHT S

2 4 {\Io E. 20065/10’N/61/2009-10/ $i15° Date: 24.78.200¢

e e s m‘
~['he Asswtan Cormmissioner, @tmi A—%mif:’aw‘n@@.\\e.rm 1
Kendriya Vidyalaya Sangathan, A W
Guwahati Regional Office, x .
’ ’ 10" '\
7: . Jawaharnagar, Khanapara, i‘ ‘) 1 M AY IR
Guwahatl - 781 022 : - e h
| ’ L ’ ‘ uwahati Benc
L A - jigiled m B
. Subject: 'Submission of‘ the OA comments and evn«“ience" An- T
o - Original.

oo S, t _
| .The fbllowinq documents in the original together witk. the
i commenis parawise of the OA pertaining to CAT Guwa aati Pench.

Tlease instruct an offlcml to receive the documents.

- [SCNo[Later Noand datc ____ :_: TName of decorient
1 1 F -2/KVN/83/2549 dated 12.09.1983 | Memoranchim : Arng \urg 1)
2 F.-2/KVN/83/2572 dated 20.09.1983 [ Memorandim (Arnaurc- SN
13 |F-/KVN/R4-85/4177 dated 30/31.08.1934 | Order (Annexure-3) -
oo |4 LRJKVN/B4-85/4177 dated 15.10.1984 | Order (Amaexure-4)
15 | F.-/KVN/84-85/9368-70 dated 15.12.1934 Order (Annexure-3)
16 No.F.P.F/KVN/85-86/4512 dated 25.02.1985 | Memorandum CAEDEUTC- n) :
7 No.F P./f/./KVN53-86/4587 dated 25.03.1985 | Memorandum (Aanas ure-6-

No.F.P./F (HN Kd]lta)/ /KVN/86- 87/25" dated Mcm(-):randum ] '\rndwn 7)

18
' 30.08.1986 L
- 'No..PF//KVN/83-89/521 dated 17.01. 1‘)89 T Office :Elr_(f nn yvure 7’\_)
10 lF PF/HNK/GrD/K VN/88-89/606 dated | Office ord: r(/‘nn yure -8
15.02. 1889 , o
11 F.PF./KVN/89-90 dated 14. 08 1889 - Warnu gl '\nm \a c- ()‘))

12 {F.PF.HNK/KVN/©)-91/253 d: ited 10.10.1991 I\/Icnmrandum .All_m\ur( I(l)
13 F PF.HNK/KVN/93-94/132 dated 16.06.1993 | Office order (Anneyuze - [0A)
14 F-61/PF /(HNK)/KVNDOOS 06/1 142 dated ﬂfﬁcc ordar (/‘ pnexure -1 1)

05.03.2006 e

15 F-61/PF //I\V_N/2QOD-06/1188 dated ﬂthce order (Amu.\nm ll-

Vs



e _ ST

| 1. 03. 2006 : L | A‘ )
16 - | F-61/PF /KVN//2006 07/157 dated 17.05.2006 | Show-cause  noice  under
-  Article 81(d) (Anrexure 12)

TUnder taking and joining rcport 15.11.2()06 | Annuxure-13
A .(Mr Kalita) - |
|18 | F-61/PF /KVN//ZOU6 07/784-785 dated | Memorandum (Annexure-
- 117.05.2006 : | | | 12)
19 |No. 2-28/KVS (GR);’2'006/'15591 ~dated Appll( wion ir e Mr TN
' 13112006 . Kalita lab. Atendant. -

e et o 4+ s s e+ et b

Ynur< fal!hfully

( N'a.ndé Singh )
Princ: pu“nml -
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HAnnexeesic ”“J_./_j_ (i_;__ o '

— e : Contial Administyative Tribus
2\ . KVCODE: 1493 | B G4 ?Z"%WWW
4\ KENDRIYA VIDYALAYA NEHU SHILLONG #0 Rinmrg 3B Rmin Station Code: 266
_ é - NEHU PERMANENT CAMPUS, UMSHING 3 e &um_gfin Administcation
& < MAWLAI MAWKYNROH SHILLONG - 793022 ; I I RS
! ‘g 0. 0364—2550004(0) 2721141 (0) 2550988 (R) Fax: 0364-2550004 g
é" ebsite: www . kvnehw.org E-mail: mil_u_c_ipalkvr)chu@gmaii.com ‘ ""5' : v
~ ; ' | Guwahati Bonch |
_JRef. No. F. 61/KVN/2008-09/ 400 Date: 23.08.2008 - ) eemE
: : T ! ":\: ' ,-. —
. OFFICE INSTRUCTION i 8
 Vide letter no. F-61 (HNK)/ KVNéOOZOOS-OQ/ 725 dated 05—08’;—08, ionrs
of KV NEHU. Shillong, in respect of the removal of Shri. Hareridra - :
, Kalita from the service of the KVS under Article (81) D CCA/CCS rule
1965, sthe guidance regarding the next action in the case of Shri -
. H\a{endra': Kalita was $ought from Assistant Commissioner KVS (230)
- Guwahati, - Vide letter no. 2-28/KVS/ {GR)/2006/ 120602, dated
3/@&98-0. The Assistant Commissioner instructed the undersigned
> advise Shri Harendra Kalita to prefer his case to Appellate Authority
.¢ Edud ' : (GR)) for consideration, if he so desires. our
_ Shri : ita is advised to prefer his case to the - g
ppellate Authority if he so desires.
Shri: Harendra Kalita f ' ‘ §o . me
- (Ex-Lab.-Attendant) - .. ’ :
+ Village BihoriGaoﬂj ' .
DI = da i OQ’\
T i _ Principal S
S _ Principa ‘““%Pr T ) in
S %V, NENU % (3w,
SR ! Shillong-22 fbwia-2* S .
Fhe ez is Lamd Comemangiomer | ~ o
R0 Geanathats A - o -
‘ o mihg
s me
. rvice
; S P ey
| ver
and rg
) : a2 /ﬁ«#
. ’ ok



[Contral Agminist@;wemn_if |
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P | 4
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" KENDRIYA VIDYALAYA SANGATHAN

 REGIONAL OFFICE, KHANAPARA, JAWAHAR NAGAR,
GUWAHATI-781 022,
www.kvsroguwahatt.org

e 5 -30/kVS (GR)/2006/ | - I Dated: 1 ,;-08-'200'8, '
. [ C e \% .
The Principal,
Kendriya Vidyalaya )
NEHU, Shillong. |
Sub :- Rémoval of Shri Harendra Kalita from Service under clause 81 (d) of

Education Code for KVg

Sir, ‘
¢ I am to refer to your letter No. F. 61 (HNK)/KVN/2008-09/725 dated
05-08-2008 on t!)e subject cited above. -

In this connection, you may mclvié.e Shri Kalita to prefer his case to
appellate authority (i.e. Education Officer, KVS (GR)) for consideration, if he so
desires. B '

Yours faiith‘fully,

]
Aoy Q}_JJ

(U.N. KHAWAREY)
ASSISTANT COMMISSIONER
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To, o Gl RN
) _
_ ~ Guwahati Bett

15

U=

. KENDRIYA VIDYALAYA KEHU SHILLONG < Rwwm g REPT | Station Code: 266
~ NEHU PERMANENT CAMPUS, UMSHING ¥ qeire e, o | Adminisirdtion
. MAWLAI MAWKYNROH SHILLONG - 793022 - s
‘No. 0364-2550004(0) 2721141 (O} 2550988 (R) Fax: 0364-25§‘5’€ﬁ&
Website: www.kvnehu.org E-mail: grincipalkvnehg@ggail.corﬁ S

“The Assistant COTnmiSSiong;;&-";‘ ! q o loh -
Kendriya Vidyalaya Sa"gatfggi‘z‘;‘f‘ :

: ri@a’_‘i‘ﬂét

xveoDE 1493 | B/ —

ch %

: 0 y
Guwahati Regional Office, % - PN |

—— r\,_, 1)

Jawaharnagar, Khanapara, ‘b\p:'i’;;f c # . 9\/\{‘; L
7 Guwahati— 781 022 RN : 47vf< /”
‘Subject : - Removal of Shri Harendra Kalita from service under Clause 81(d). - /[/\ )

Mr. Harendra Kalita, the Lab. Attendant of this Vidyalaya went to his home without

ta]g:iﬁg"’:station leave or withotit prior sanction of any leave.

Vidyalaya issued Office order vide F. 61/PF(KHK)/KVN/2007-2008/ 1360 dated

f 15;63".'2008 to resume his duty in the Vidyalaya within seven days from the date of the issue of the

letter. Mr. Kalita neither joixied the Vidyalaya nor sent any information. _
On 31.03.2008 the Vidyalaya issued a Memorandum vide letter No. F.

,61/PF(HI~IL§)/KVN/2007-.08LI469 dated 31.03.2008. He was ordered to join his duties in the Vidyalaya

by.<07.04.2008 otherwise disciplinary action would be initiated against him. But Mr. Kalita neither sent
any information in this regard nor turned up for joining the duty. On 01.05.2008 vide letter No. F.

03/KVNQ008-09/126 dated:30.04:2008 your kind self was informed, “Sir; vide your letter No. F. 2-
"28/2008-KVS (GR)/3281 dated 12-05-2008, T was directed to take action against Shri H.Kalita under

81(d) of KVS Education code.

In compliancé with your order Mr. Kalita was served show cause notice under Article

81(d) 3 vide our letter No. F. 61/PF (I-ﬂsll()/KVN/ZOO_8-O9/356—57 dated 23.05.2008. In order to
-—confirm ‘whether the letter is received by Mr. Kalita or not, I wrote letter to General Post Master (Letter -

No. F. 61/HK/KVN/2008-09/935 “dated 09.06.2008° He Tesponided that the -letter-*was~received.@by,.Mr.._ e

Kalita on 29.05.2008. Afief awaiting 35 days when no written representation from Shri H. Kalita:
against the action taken, was received by this office, the order removal from the. service of KVS under

article 81(d) was passed, on 04.07.2008.

, Shri Harendra Kalita sent me a letter dated 30.07.2008 that has the explanation of my
letter 04.07.2008. S - ) a : _

*Sir> your kindself is requ sted to be kind to guide me to the effect what action should I
take in respect of his letter. - —_ '

O erox copy of the letter served to Sh. Kalitaon 15.03.2008 | Yours faithfull
2. Xerox copy of the Memorandum served to Sh. Kalita on 3 1.03.2008 .
.3 ecox copy of the lettr dated 30.04.2008 scnt to your kind sclf dated 12.05.2008 : AL o3
4. Xerox copy-of the letter served by your kind self ordering me to take action 1 0{ -
against Sh. Kalita under article 81(d). - ' .
5. Xorox copy of the show causg notice under article 81(d) 3 dated 23.05.2008. - _ ( Nanda Singh )
++6...- Xerox copy of the Jetter dated 01.07,2008 issucd by Supdt. of Post Office, : Pﬂf‘&l}l?l
.+ “Meghiataya to confirm the date on which the show cause fotice was reccivod by, -~ frineip2 “
| st b xv w0 A
8. : ‘_), Mﬂnﬂ'n W :_“' s

Xerox copy of the letter Sh. Kalita dated 30.07.2008.

Xerox copy of the letter pf removal from service under claﬁse gé
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To .

The‘principal.
‘Kendriya Vidyalaya,
;NEHU, Shlllong, _
N..HU Permanent Campus.
Umshing.
" Mawlalil,

) shillong - 793022, batea Jof¥/08

‘Subject : Reply to the letter dated 4.7.08,vide

reference Ndmber F.61/PF (HNK)/IKVN/

N In reference to the letter cited akove,I have the
" A“l,;(:nol.xx' to submit the following exnlanations ti—

PRTA

Rk 1Y et cea™ 3" 5 -

,:ﬁﬁl.A That.I am~an employee under Kendriva viayalaya
o L"f_1u8anganthan since 1983.That a show-canse notice vas served

"@ato»mewvide Réference Number F. sl/pr(nwx)/xvm/zoos 2009/357

:-;ﬂrdated 23, S 08, . wherein I was asked to show catre of my

'ﬁ&wabsence from 7+3.08.That for some unavoidable and genuine

'reasons,l could not. reply the .aid show-cause notice in time

3

& ingpite’of my" sinccre efforts.

';)” IR That subsequent to the s5aid nitice,y was agaln served

ith anothe£ ‘letter: dated 4.7, 08 wnetein an order was péssrd

qainst me confirming the loss of lien on the post of

aboratory Attendant he]d by me and in this case,T will bey |

=

'deemed to be removed from the service f Kendriva’

.

R

o Vidyalaya Sangathan. - . : : ‘
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20 That Sir,on sore unavoidab‘e arounds, I could not

attend my duty from 7.3,08.That in reality, I was qnffprinq
from. severe ralaria and brenchytis ~ince the first week of
March, 2*08.That for the said ailment T hhad to rush back to my
h me vhxch 13 at a deep remote interior place at Naaaon
District of Assam.That in my hOme I was 1mmed1dtel) trented'
upon and T qot bed-ridden.That Sir,T am the ‘nly ~ale member

of my familv and my Vife and ny minor dah:hter badly

remained busy in attnndinq to me ana ror that r-ason there = an

none to_ccmuunlcate or Inform “our nuthﬁrity abnwtbmy
vserioﬁs heaith conditiong and thvg there aro%o o
communication qap brtvieen Y U oand me and Tor o thiat Leason, T
£ailed to rﬁ>ly your ~hﬂh~can'h notice iy timé]iﬁSfdté
of my 1ncerp and beﬁt efi'rtu. |

That twe ccncerred "ndical'certifivatés +ill be
furnished beﬁnre’your antharity as and vhen re~uired for your

kind perusalu

3. That, in fact 1 am a very. ponr nervon wjtn no oLhnr

‘source of inc0me to feed myﬂelf and my Vhole fami]y That by

this said job I thP been lnokin' after my whole famdly

and also bear@ng uvery expenner of theo .That my dduthnrvis a
school going dtudenL ad 1T hal to hpar a 10t frnaucielly)

for her jwover u;brxnninm.

: That for any reasons.if I am removed fr@m my service
. - | © the

then, 4t will bé hard on my nart Lo et tie both ends
. . n

of my famle.That in quvﬁ a case, 1 along with  wy oot ire

family will be rulnpd f£or ever,

4. That ai" I have been an employece of your "rq A isatl N
TN
for the last muro than two Jdec redens  and this merciod,r b ve
’ c( . . . A L

“not done anyth ng vhich detriment. 1 to i interest of your

A




- b4-

esteemed Organisation and 1 further as-~ure you that every

of my deed will be for the 3>0d and welfare of your &

Organisation.

.

3 That Sir,whatever 1 dild was quite unintenttonal without

- any malafide and was quite unavoidable,

Tnerefore I ferVently nray before your zuthority

"to kindlw con°ider the

. ;'r-

obove st.ted canses of absence ,and
5aid oriler pamned by your
honour,vide letter reference Mumber Fe6l/PF(HNK) /¥VN/

£ 2008-09/541 dated 4.7.08 and then Lie Hleased to Fe-in-tate

then be pleaspd to rot ~aside tl. ' : _bqw

me in my. job for the pnds of jU0ti<n anA obliqe.

§
4

Guwahah Bench

CantralAdminiatobve TEGRAT |

2 5wV | |

B

§
0
é
!

{our~»~incvroly TTW?71:QRKWB

o L‘jﬂwm./m s {c‘//;,\/f(“’(-‘«/”'(-
.Copy:rgtained. (M. FALITA ) ¢
. Lab.Attendant,
- i Vill.%iharigami.-
P.O.Bihariqgaon,
hist.vowqong-.

T ASS AN,




2 SWAY 010 |

ContaT Aaminaatve TRaAT

Guwahati Bench
s TETET

e e e e e e e —— R

. - - pe, . -
.- . - ue e - .. e m 2 e b T S
e e = . e - o



% L&
/”?// 30y

IDRIYA Y SHILLONG -4 Prawe ¥ i | SmiCoc 26
NEHU 'PERMANENT CAMPUS, UMSHING 3 woire B, o | Adisimeee.

e o mwﬁmmwmnon SHILLONG - 793022
141 (0) 2550988 (R) Fax: 0364-2550004

- E-mail mj ncipalkvne g@gmall com
Rt Ko. F. 61[”‘ (mumlzoos-owoﬁg Date: 05.07.2008
s i ;smtm‘“‘““"
To Cmm‘ Admin o
' MAsststam Camrfsiom :

ey sl S L asw
-z Jawahar Nager, Khanapara, ’ 3
s Guwahatl, Assam Guwahati Bench
“Pin- 781022. | o

ce under

2 ;i;:*Submmion of the order pertaining to the Removal ffom servi
Clauae 81 (d)

%%%« e im fin elgglgsed herewith the order of removal from the service
:'&ﬁmvsgw by* the mwgmﬁNEﬂU to Shri Harendra Kalita, the lab

o~ 228
",P‘M ”

atter %’dtﬁ Vidythya for.your kind informstios.

3
v

With dde regards.

Y

rs fa1

: | | | '

N . (ﬁ@«w@n'h )
X. V. BRI

Shillong-22 fiwstn22
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Adminsstration

® NEHU PERMANENT CAMPUS, UMSHINQ g grarr &wmm. 3fan

KV CODE: 1493

KENDRIYA VIDYALAYA KEHU SHILLONG #<wm forar g R Station Cade: 266

MAWLAI MAWKYNROH SHILLONG - 793022
e No. 0364-2550004(0) 2721141 (0) 2550988 (R} Fax: 0364-2550004
Website: www.kvnehu.org E-mail: principalkvnehu@gmail.com

Ref. No. F. 61/PF (HFK)/KVN/2008-09/ £%o- $%1  Date: 04.07.2008
' ' REGD POST WITH AD

REMOVAL FROM SERICE UNDER CLAUSE 81(d)

: The sh_o_w cause notice under Article 81 (d) 3 was served

0. Shri H..Kalita vide order F- 61/PF (HNK)/KVN/2008-09/356-57

Jated 23-05-08.  Shri H. Kalita did not make written
representation  against the action to be taken even after the 10
days of receipt of the order. Consequently an order is passed
confirming the loss of llen on the, post of laboratory attendant held

by -him and, in this case, he is deemed to be removed from the

serVice of Kendriya Vidyalaya Sangathan as per the provision of
Article 81(d). ' HIs removal from the service will come into effect
from 07-03-2008 (7" March 2008), the date from which he

was on unauthorized leave.

o Central Administrative Tribunat |
- ShriH.Kalita - '
{Ex Lab. Attendant) | Lo 2 IMAYImD X
~'Viil-Biharigaon, 2 | | _ y
- P.0. Biharigaon, : o Guwahati Bench
'bistrict'Nov'ngng. o . ‘ o 2l
. ‘ ( Nandd Singh)
Principal
Copy to:- o | -
' The ASslstaht Cornmissioner KVS (GR) for his kind information.
N T
» Plingipal™ e
s | - LY g
Vg - : . &l \(mz‘u
o | ’
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"UPU“’“ e Y A DOV SIONGHILLDONG - 793 300
o -,2‘,.’., BT
AR el '
oA SETVLED REFLY ’
300005134 Syor/ees
i[\' -.“i \".‘ ’Yl“C~“r‘l/
SHTILLONG, TA3NZL.
Diaar 3ir / Madani,
lr co‘mnuauon of our let*er regardmg the Complaint ©e. 7 #.000- 05135 , it 15 Lo infurm
vy that the compiaitit of Non Receipt of Ack./Proof of Daiivery of Registered Lett s vt
lfnowledgement with Transaction No. B 5084 on 24/05/2008 of shillongigpo is settied
v l31/07/2008 with the fol!owmg information that 'delivered on 29.5.2008'.
. ' Thanking you.
’ vours faithfuliv,
v o -{*)g@éx
L Gl | MEGHALAYA
sntrl AdmmMmA F‘
UUWd%&Iﬁ’B““H@H A v
| .
bW ndiapastgovand CCASen g partitrevies aspyiNoENG.f 0079 N00-05 138 L G 70
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“KENDRIYA VIDYALAYA NEHU SHILLONG i famera i B | Suom e 10
% NEHU PERMANENT CAMPUS, UMSHING = remyz dwen, e Aduistration
1. MAWLAI'MAWKYNROH SHILLONG - 793022
2 No. 0364-25500204(0) 2721141 (O} 2550988 (R) Fax: 03€.4-2550004

¢ “Website: www.kvnehu.org. E-mail: principalkvnchu(@gmail.com

KV CODE 14 l

" _Ref. No. F. 61(HK)/KVK/2008-09/715 " Date: 09.06.2008
& | - ey r————
‘The General Fost Master, | [Central Administrative Tribunal |
~ Shillong GPO, - FEA SR AT
' Shillong — 793001. S o}
‘ | : 7 S MAY 9019 |
ubject: © Intimation of dalivery of letter issued from this office. Guwahat E_.gernch; 4
| AR =S

>Ir, ..
N On 24.05.200¢ a letter to Shri Haren Kalita, Bihari;zzabn. Nowgong
\ssam:, has been Adi__Aspa‘tc,l_n}L%‘by_lpis office under Registered Past bearing No.
miliong. GPO (7930013 'RLAD B 5084 dated 24.05200%  along with

cknéwledgement Card.

. Till today, Ackniowledgement Card has not come bacx to this Office,
n thig connection kindly intimate this office the date of delivery of the letter to
. shri:Haren.Kalita, Biharigaon, Nowgong Assam, as the date of receiving of the
etter by Shri Haren Kulita, is urgently requircd by
recessary action. ' ' :

With due regards.

| . Yours laithfulls
: P \ ~ "' W .
Enclo: Photo copy of RECIEPT Voucher. ' A
_ o (;/ \
: ( andn Singh )
, L'rincggix}%al :
o/, - < V. NELU 3 9. J3.
o / ¢ Shillong-2* fEesf77

“thisaffice—for-further-——-—----
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N\ KENDRIYA VIDYALAYA NEHU SHILLONG 13 b 15 e S e 20
§) NEHU PERMANENT CAMPUS, UMSHING 15 2t dern Sfer Amstston 3

o] MAWLAI MAWKYNROH SHILLONG - 793022
_ey o. 036472559004(0) 2721141 (0) 2550988 (R) Fax: 0364-2550004
‘ Website:;‘www.kvnehu.org E-mail: nrincinalkvnehué'ﬂgmail.mn'l

R Ref. No: F. 61/PF(HNKYKVN/2008-09/ 35¢~ SH, Date . 23.05.2008

- Show-causc notice under Article S1(ANI)

_ ; ...~ Shri Haren Kalita is hereby informed that he has remained absent for a period
‘3,fi'_9,m__07603.2008'(o onwards, (which is more than 15 days) without sanctioned leave. Shri
‘Haren Kalita has hgith_éi__' reported for duty within the-aforesaid period of mere than 15

. »calendar days-nor satisfacﬁirily explained the reasons for his absence in terms of sub-clause

~(1yof _.cla'u’__s"e,1_’(_d)-»:of'.Anticl'¢’_ 81 of the Education code. He is deemed to havé voluntarily
.ébﬁ-ndoned"hi‘_sfsver\iic'e.-a‘ndiiihereby provisionally lost liecn on his post. : ’
N " As required under sub-clause (3) of Clause (d) of Article 81, this; order is hereby
made recording-the. factum of voluntary abandonment of service by Shri Haren Kalita
and_provisional loss of his licn on (post) and the same is hercby communicated to him,
accordingly. ' S . '

. As further rcquiré"d under Sub-clause (3) of Clause (d) of Article 81, Shri Haren

Kalita :is*hereby-given the opportunity to show causc as to why the aforesaid order of

_provisional loss of lien shqtgld not be confirmed. | ' T

] v .

. - Shrzllarcn l(allta may ntaké""in'fittch'rcprcsc.ntationvto Sha;'i Nanda Singh,
an _,muqi‘ii}{lf-"K"\’“*NEl’lU"-“ShiII’{'mg, within 10 days of the reccipt of this order failing which an

L ‘Qrgipr-'Shgll*i-bcslpass'cdiconﬁming'— the loss of Tien on the post held by him and, in that casc,
- izhe-shall be.deemed to have been -removed from the service-of the. Kendriya Vidyalaya
: ..-;;;?’.!.'i'jhg"‘,f,'!‘?“_ﬂs. per thc prqs\xsyon Qf Article 81(d) - dmi“‘?“’a,‘mmr- \

| .. To

Mr. Haren:Kalita,
Vill-Bikorigaon,
P.O. Bihorigaon,
District Nowgong.

Lopy for information to:
The Assistant Commissioner, KVS, Guwahati Region, Guwahati.

¢

. gV Y
0 = - V. NEHY 3 .
/_C- Shillong-22 fp e
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REGIONAL OFFICE , 1,

9 5 MAY 9010

i .
KE?‘GQ IYA VIGYALAYA SANGATHAN Guwahati Bench

HHANAPARA,JAWAHAR NAGAR
GUWAMATY 1781 022

“The Principal,
Kendriya. s/td;_ya Iaya

I

to your letter No.F. 03/K\VN/2008- 09/*
subject cqted above

, dated

(J‘

Lthis. scon ectaon, you are‘ infarmed that nrinc;pa! is the
‘__au‘thor y to take: action-for the Lab Attandant and Gr.D of

on" the matte: of un-authorwed absewt’ e issuance of
“ion thareof).

Hence \,ou are d‘racted to take action to Haw iw Kalita, lab

L0

-Attendant accordmg!y under intimation to this ¢ffice

‘i;‘ R o

Assictan

-




= . ‘TheAsslstant Commlssnoner,
Kendriya Vidyalaya Sangathan,
GuwahathegonalOfﬁoe, .
‘_Guwahan 781022 :

'-.Ungauﬁtorisejd absent of employ
regarding. -

|
BRI AU

st

e

./2,—/* \ 2 \I:i\{ T[? -

] PERMANENTCAMPUS, UMSHING g TR=e &g, 3
L 2w MAWLAL MAWKYNROH SHILLONG - - 793022
Phon No. 0364-2550004(0) 2721 141 (O) Fax: 0364
.ebsitc-my_wm:hmm E-mail:

« Reference to KVS(GR) letter No. F
10.2007, I am'to inform you that Mr.
G yiwith effect from 10.03. 2008 till date, Office

N ,emorandum._;already sent ti) lnm on 1
A‘rhaaking you.

KV CODE: 1493

o 3t ~%W S

-2550004

hi m
Date: 30.04.2008 5

7 5 MAY 9010

\ . Guwahati Bench A
BRI

N

BUBUSURRSSS. S oot

ecos beyond 15 days-lnformation

F. 28-13/KV S(GR)—ZOMIMIS&%
H.N.Kzlita,' Lab. Attandant of

5.03.2008 and 3E.03 2008.

B, W, ¥mimg o :
ery o
Shillens L0 sl

P
£l



"'Rm\ vmvmu NEHU SHILLONG 3 R a@ AT | Stocon Coder 266

~-‘HU_ PERMANENT CAMPUS, UMSHING #g woni & o | Aot

p WLAI ‘MAWKYNROH SHILDONG 793022
o 0364-2550004(0) 2721 141 (0)- 2550988 (R} Fax: -0364- 2550004
= ) m-mail pnncxpalkvneh\_x@gr_r_laﬂ com

| Ref No.F. SIIPF(BNK)/KVNIZW-OZBI/%C?  Date: 31.03.2008

e w

SR . Memorandum |
i Im ‘comtinuation to this Office Order, No. F.

HHNK)/KY. A...,,/2007-08 1360 dated 15.03. 2008, You have been found
t __from your duty with effect from 10" March 2008 till date,

‘éfdifected hereby to report immediately to your duty
Othermse disciplinary action will be taken against

4
¢

h N ® Ml’. H‘N Kallta, ‘
‘ v - Vlll-Blhangaon,

Distnct Nowgong | Pﬂ;ﬁf

b Pt
uC’p)\oé.‘Qﬂ’ (’1% AvS /44?) o v NEHW% R, |
i 2L NN/ A N Stillong-2Z" Fewin. 22

v ﬁ«/é«/,)(
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KENDRIYA VIDYALAYA NEHU SHILLONG 4 frrmm 55 fomin | Soon e 20

NEHUPERMANENT CAMPUS, UMSHING iz waia= dem form - Admdeation
" MAWLAI MAWKYNROH SHILLONG -- 793022

¥e No. 0364:2550004(0) 2721141 (0) 2550988 (R) Fax: 0364-2550004
‘Website: www.kvnehu.org fi- mail: principalkvnehu@gmail.conr

Ref. No. F. 61/PE(HNK)YKVN/2007-08/ 126 > Date : 15.03.2008
. . : ' A .
| g fo
Office Order -

You have been found absent from your duty with effect
from 10"' March 2008 till date, therefore you are directed hereby to
. _report. |mmedlately to your duty wnthm T(seven) days: from the date of
e.of this Office Order. Otherwise disciplinary action'will be taken
'mst_j_you. o

Mr. H.N.Kalita, - . o
: ~ Vill-Biharigaon, | .
.~ P.O. Biharigaon, : , NS o
‘District Nowgong. \
i A Nanda Singh " )
L . ae B Principal
I . . . . ‘ , ‘ . . '\'. _: ) J -
. ’ ) ' .. \lma o eene e 14
S S — ¢ U e s
x Contral Administrative Tribunal
| 59 5 MAY 9010
, . : ' Guwahati Bench
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?’L( KV CODE: 1493

Station Code: 266

’ , ADMINISTRAT!ON
North hﬂm:'im Telephone No 254 ©)
2721141 (O)

NEHU Pomcmt Campus, Umeshing
~ Mawiai Mawkynroh 2721143 (O)
Shillong - 793022 o
No. F. awrnwmzooe-on 2y TS Date : 15.11.2008

MEMORANDUM

R You are horeby allowed fo joln your duty as per the

V) instruction issued by Assistant Commissioner, KVS, R.O.
Guwahatl vide letter No. 2-28/KVS(GR)/2006/15591. dated
13.11.2006 from today, i.e 15.11.2006 (forenoon) subject not to
repeat the same in future.

| . Further you are directed to submit an Undeﬂaking

that, you will not repeat the same in future, if you are repeating
It again, you will be held responsible for that, and there will not
‘blany excuse for the same. You will be punished accordmg
to tha CCA rules for KVS employees.

Central Ad inhmMTrlm -
- _'f“.'h.,..w‘ S i i | é;aﬁqg';'nmm%m:# e e e
& MoHNKaita, || 25w |
Lab. Attendant,  cuwahati Bench i |
. Kendriya Vidyalaya . atiBench 7 |
 NEHU, Shillong. — /
| " Principal
Copy t0"‘ |
- Yhe Assistant. Commlssloner KVS(GR) under reference to his
letter stated above. |
| | B oo
Z
- | l’mcapapn?qi'gal .
: . V. NEHU ¥. fi, L A

Q? o ' Shillong-22 frefr22




“Ref. No. 2-28/KVS (GR)/2006/15551 Date : 13.11.2006

To,

' The Principal,

Kendriya Vidyalaya,NEHU,

| | Shillong.

Csub:- Application in respect of Mr. H.N. Kalita, Lab. Attendant.

Application alongwith Medical Certificate and Fitness Certificate
is returned herewith to allow Shri Kalita to join duty. He may be sanctioned
leave of the kind due and admissible for the period of absence. ’

-Further, .you are directed to issue him warning and take'_an

| undertaking stating that he would not repeat the same in future, -

(/ . : . | ' ' Yours faithfully,

Encls: aé abové. - _ ~ . - -
.\wﬁgyj/\ - (u.N.lehuWaFéﬁJ.

Asstt. Commissioner.

e o
S VR -

‘5 2 SMAY opry

Guwahati Bench
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Subject Format of show-cause notice under Article 81(d)(3)
Shri/Sest. gz . HN»% 4.\%..:6.4“!15 hereby informed that

he/shé has remained a jnt for a period of fifteen days or more

from S>3t toPnadan 7L, without sanctiyned leave or beyond the

period fleave originally granted or subseqj nantly extended. Shri/Seat:/

Kt /(AA»L«, . has neithe reported for duty within
 the aforesald period of 15 calendar days n¢r satusfactonly explained
- . the‘'reasons for his/her. absence in terms o} subclause (1) of Clause
~ {d).of Article 81: of the. Education Code, hy/she is deemed to hava

,‘.? 3 voluntanly abandoned his/her servuce and W ereby provusnonally lost

' vhls/ner post.

o As requ:red under sub—clause (3) of Clause (d) of Artlcle 81,
¢t this: order'is hereby made recording the factum of voluntary

J ‘abandonment of service by ShrilSmt7km.../ 1. /). .4 en L. and |

provisicnal loss of histher lien on (post) and the same is hereby
communicated to hnm/her accordingly. »

.As further requ }fd under &}ub -clause (3) of Clause (d) of Article

- .84, Shn/‘;}meKm ........................... is hereby given the oppoertunity
. to show cause as to why the aforesaid oOrder of provlsional loss of
A lien should not be conftrmed

j Shri/Smt./Km..... /‘f/\ ..... /( ,\//,\ ............ may make written

;representatlon tothe (Appomtnng Authority's name and designation)
‘within 10 days of the r&ceipt of this order failing which an-order shall
'be passed confirming the loss of lien on the post held by him/her
‘and, in that case, he/she shall be deemed to have been removed

y from the service of the Kendriya Vldyalaya Sangathan as -per_t| the,

'/APPENDIX Xill — 2tk
m‘ KENDRIYA VIDYALAYA SANGATHAH
o'“, ‘

e e, e @ 42 ot w1

P U SR

" provision of Article 81(d) ' « pRag s
| (SlénaTure)/ 7/e f/aa
(Name and Desngnatlon cf the Appomt:ng Authority) |
To, . Principal sy
Shn/Smt.sf...,. .../.%.../.Y.‘ ..... )( f}.{::.\../(/ W7 - XVONEHU R fidy,
VEL - DSIAARICAON, L8, 8. fifarigoon Skiilouy-22 Toitn-22

T Nessgeog () O
. Copy for mforma '
o (Head of off celControlllng Offncer)

392

|




. dwm fmmw (o0 P i 250000 3 ~
KENDRIYA VIDYALAYA ‘
qatee adala favafaama (GLATAFE HIAI)

NEHU (PERMANENT CAMPUS)
gufg, WHAg
Um-Shing. Mawhkynroh
qYo a0 fgaty, A=raar-veo
P.O. SHILLONG-22, MEGHALAYA (PIN-793022)

- L PE. |
Ref. No. F.61,/KVN/2005-06/ {| g3 » Dage  20-3-2006.

///ith reference to this letter No.F.61/PF/
HNK/KVN/2005-06/1142 dt.06-03-2006,by Regd post.
Mr.HN.Kalita,Lab-Attendant was ordered to be pre-

sent in the Vidyalaya but he has not reported till )
— now.He is once again directed to report in the Vid-.
yaldya as soon as he gets the information. |
To
" MroH .N.Kalita,Lab-Attendant
Kendriya Vidyalaya NEHU
o vill.Bihati gaon S M
o s s e PrOgBiharigaon. o gpay q/‘((} '
AN Dist.Nowgaon Assam. PRINCIPAL ™~ worm ar o v e
& 3. V. NEHU & f. g,

 Shllong-2 R O




Kendriya Vidyalaya TelephoneNo: oo fg;
North Eastern Hill University 2001260 (R)

NEHU Permanent Campus, Umshing
Mawiai Mawkynroh
Shillong - 793022

Ref. No. F. G‘IIPF(HNK)IKVNROOS-OGI 142 Date: 06.03.2006

\(( [ : _ Rt P
< 4 1.N.Kalita'is“absent from his duty from

the afterfioon of-18.02.2006, without ‘information.
“He is difected to join his duty immediately, after
gettlng;thls information failing which dlsc:plmary

action wiil be taken agai;nst,hlm. o §
'. - P 3 . | %
“To ¢  Cen@?am mintmuverrlbunai

| g ;}g smv ?mn ©

] N . :
Guywahati Bench
iy el | W

i Kend nya Vldyalaya NEHU. ..
Vllf—-Blhangaon

:;
A }aﬂ&)’)
Vrizcival -

hmc»pa m
Ve NEHU% . T,
0 Shllou-ZZ ﬁiﬁm-ﬂ



F.PF(HNK)/KVN/93=94/ [ 27 - 16-6«93

orrxck OR-DER

She H. N; Kelite,
Vc:.'o’; KV Nagasn.

e -

: You have besn feund -boont in ysur duty
ves.fe 24-5=93 te till dete withsut eny infermatien, \\

#ﬁh ‘”'-4 ' ii. "_g Th.r-f.ro ysu sre 1nstruct-d te attend Ly
LW?: A your iuty~1un-¢1-t¢1y. Othcruisc you may be face sny 2C>
N il-plinory actien. ' |

0ffg. Principsl

) o EbenuaaAdnﬁnmmaﬂvéTﬂbuhal-
| | T

1 9 §MAY onin

> ‘ . i : :
2 . I Guwahati Bench | -
. oy : : : :mwﬁa ' | : _ 63

et a———
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' -;’Kundrly; Vidyaloya N"-.gam\.amm"“‘?‘f‘t VIDTARATG

PRSI o W0 WK SO
ot

[ndnya Vldyalaya, Nowgong

!ﬁwmﬁm eite - u:aooq, forer : Aoita (m)

/?)a}ted 10-10-1991,

0000 0032000 00000000 00000097

nin }your dbtic. btoparly. ‘Due t-
'typc of: da-age ie possibla te

ﬁé-ﬁerly failin. which actien will
par the rule,

:;In the priu.ry uin. it any den.go is fourd
. your carelessness ef yesterday ‘youf will be lieble
com ensste. the seme,

: wi‘w-ﬁ'&gi_lﬁl Ngm

3 N .

LTI - b

\Centrai AdmlnistrativeTﬂbunal
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33 AS‘:AH.
PiDo 8 Nagacn-?&Zﬂﬂi.
Batady 14-8-3198%,

| KENDWIYA_ VIOYALAYA 3 NAS

SRS !t ha- heen aatked that tho foLlouing oroup’0d’ emplo-
._cf thkm vidyulaya are ﬁ-u not o-:fatning thcir dutiaon propsrlye.

"
“O

: Hnnco, thcy are hareby warned thot 1» future they will
ropcat such ac@ian. which will be conaideres ae naglugence of

s

PR!NP!PAL. @Q( .
w0 T ;o ¥R Braew L
\L(‘bm SRR T " AEMDRIYA VIDYALAYA,
| | «wv-0R2001 Nagaos
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111 date withest

hereby ardersd: te attend your
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'BDEDRIYA VIDYALAYA:
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KINDRIYA VID.YAI.AYA: s NAUAVR s SAGSAL.

Phone: 375
P.0. : Nagaon-782001
Dated: 17/1/1989.

Ref.No }w/xvﬁ/ 88-89/ 82 (

)

" OFFICE ORLER

Yeu have been allated night duty in the vidyalaya.
that wooden gate. en the back of the campus i1s nst ,
e windew panes of the principal's effice are
for which ysu are
1-89.Failing which you

It is found
traceble and thre
alse broken.It is negligence of ysur duty,
warned and required to make up less by 19-
will be liable feor serisus censequences. .

L gresliepleEt Con 5 Dl &7

\
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KENDRIYA _VIDYALAYA : NAGAON :: ASSAM.

e :;_' * ! ! ' p Oo s Nagdo"l"’IBZOO']c
‘No.F. ?/F(HN.Kalita‘)iKVNﬁSG-B'?/ 252 Dated: 30=8-1986.

—-———-—

LN Sri Harendra Nath Ealita, a Group 'D! employee of
this Vdealdya who was on nigl}t duty on the rest day of sri L.B.Malla,
‘night chowkider ® 1.£.28-8-86 miserably failed in his duty as informed
-8ri L.B.Malla to mdersigned.
Sri Harendra Nath Kalita is to explain within 3 days
o of receipt of this memo why strong diciplinary action will not be taken
- against for the very serious lapse on his part.

WM"%’ v

? o ' ' ( Dr.M.P.Upadhyay )

T0

Sri’ Harendra Nath Kalita, | PR;LNSPAL'
Gropu 'D' employee, : : ipal,
- Kendriya Vidyalaya,Nagaone - | Koudriya Vidyalsye

Sewgong, Assnre




50, 1 1 ,gong-7820()1.
Dist.: N gong(Assan)

M 2 "’3"850. i

)3 jmmnnum, :

o Sri. Haren Kalita, Group D employee (Night
owkide.r) i3 reported to be absent on 8th.March/85

nd: w 'fice r was dd the Steel Almirah
erehe %heeimportan mre:orggegre kept was foune half

opem.

' On nquery Sri Kalita could not give. satis-
factory re piy:as“he tried to avoid the topic simply by
'ftrying o shiftsthe responsibility to other Group D
. ;;‘nemployee,then to UII: and then to {nc _whic,h'is very much
@ e Sr Haren Kelita is directed to give a full
g . statement ‘within 7-days of receipt of this memo as to
" how such a- lapse  of such a serious nature occurred .
during his duty so that further necessary action may be
takea in: this regarids.

P %Mf\‘&

- ( T.ROY.)
. PRINCIPAL,
“To Principal s o
Sri Haren Kalita, . gendrlya Vidyalay®
Group D employee, u.wgonz (A“‘“') :

: ‘( V.NOWgong.

Central Administréth'rﬁbupaa

STE OO | _ % 9 5 WV 7010 |
o s




7

'“""':);I(‘\Central School)

NUWgong_782001°Assam.

No.F. P.F. /KVN/85-86/4 579 Dated:| 25-2-85.

)
 MEMORANDI.

It has been observed that Sri Haren
Kalita, a Group-D employee (Night Chawkidnr), is not |
‘at all sincere and dutiful in his duties. On the nightf 1
of 1st. Feb/85 and thh.Feb/BB he was not found in duties.
‘There are other such instances also, :

Sri Kalita is directed to explain
within 3 days of neceipt; of this memo why disciplinary
action will not be initiated against him for his negl-
igtnce in dutiad.

He is further directed that he will
make himself available for the entiro duty hours allo+nd
to him.

o | o .ROY ) 4/////

Kendr&hqngﬁﬂyglaya. :
3 Rendziyz( Adyaidya
To o - Nowgong (Assam)
- Sri Haren Kalita, '

Group=D employee,
K. V Nowgong.




& Shvssanw o - - -

(CENTRAL scuom.)
Nagaon 782001:Assam

Dated_ 15«1 2uae

";?',O‘R RE L Re

A hera us. sr& &mncnaxﬁra Kalita,Group=D
employea"ox 'thia' Vj.dyalaya comaitted msa and where o8

 an Enquiry Conaittee under Rule 14(») of C:8(CCA) Kyles,

‘1965 waa :matltuted vide thias office Memo No.F‘. ey

5#“0—8‘40 e

b6 V) :Rhm ug- sri mren cmmlra Kalita,cro\xyx-n

omplayeo haa admitted the charges levilled against him

wmch NS suhstmmw by the E‘.xnuiry Comzittee vide

ano mokthoofaho :

3-.- i aat.therotare. the m&emlgmd 1mpoma

o im ragm T A

ity of with holding one increment of ;ay wWith curulative
etmat v:{th 1medi.a‘m arfec‘t.‘u.a a\w'wmsion order hereby

o S | oROY'c)
To . ; ’ PRINCII’*\L.

Bri m chnndu mm;, aroup D employea
V (yahya.?imsmg sASSENM,. - e e

,_‘ _ - T 1s The Asm.('omiasimer.m Gﬂ.,for information
@ 4 and NMegessary action. .
: S . 2+ The Chairman, KM.NWgong,ﬂor mfomatton and
\/n &: asary action. 4
Fersanal File. %,\}}R\f\
C . ‘ *RI%IQA\I

Pﬂnl
‘eﬂdfi\l \ldnhv- ¥ XS

Central Administrative Tribunal |
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Guwahatl Bench

"upon arl daren Chandra ¥alita,Growy: D emwloyee the pana=



= i
Phone :- 373 ‘

l@%”

(CENTRAL SCHOOL)
‘Nagaon- 762:001 & Assam.

| Datéd__, s =~ o

n of the povera conferred by Sub-rule(2) of
’mmmmﬁyamwtm“m‘”ﬂ

J . comtstingof e
L R St CaRunap, Pa(Engs)= Convemor

T T T 2480 AdKetukle, PGT(Mathes) <tsubare
S L JeSrs ﬂ.a.m-.rws.mmmmr.

“&ﬁ))\g\\b

mmmm..

i'copy Rowe -

,‘2 g:i gu;n M;a&m)n ?mvlw«a,R.V.Nwm. .
- & ]
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- AR Wherm [ d:l.scipnmry proceedi.ng mlnst
| Srz.mren Kalits, Group D employes is contemplated.
: 7. .~ Nowy therefore,the undersigned ,in exer=
DN ciaea of the pwm conferred by sub-rule(I) or Rule 10
- of tha C.C.3.rules 1965, hereby placed the said. sri
e xaren Kalita under suspension with immediate effect.
o T It is further ordered that during the
) , period that this order will remain in force the. Head=
, quartera ot Sri Hmn Kalita,Crpup D en:ployee should
\ be Nowgong and that he shall not leave the Headquarter
withoub obtaining the previous pormissim of the unde=
‘raignod and that during the period of his suspension
subs.tstanoe allwanoe o 30% will be edmissibla to him.

COpy to e v
: 1. S4 m.ron Kmlita, Grade v omplcyee. K. Nawvgey
2. Assiatant Commiasimmer, KVB, Ge.R. {?\/
intormtion, ' ( ToRO)'o) \
: Principal. .

: .,v.:tm‘ﬁc.xcrmqu\&ﬂ%{@.\r .Ji

| B TR SRR

25 MAY A |
' Guwahati Bench ’iﬁ
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e

IN THE CENTRAL ADMINISTRATIVE TIBUNAL
GUWAHATI BENCH AT GUWAHATI
N 0.A. No. 113 of 2009
U Central Administrative Tribunal
y %’—Twmﬂaﬁ AT |,
/X \#’ IN THE MATTER OF:
4% 25 JuN 010 R Shri Harendra Nath Kalita .
3 ............. Applicant.
+ Guwahati Bench 3 | -Vs- |
AR g The Union Of India and thers.-
e Respondents.
-AND-
IN THE MATTER OF:

An affidavit filed by the
applicant in pursuant to the
order dated 04/05/2010 passed
by this Hon’ble Court in O.A.
No. 113/2009

- AFFIDAVIT

I Sri Harendra Nath Kalita , son of late Kehoram Kalita , aged
about 51 years, resident of vill- Beharigaon , Post Office — Beharigaon
in the district of Négaon , Assam , do hereby solemnly affirm and
déclare as follows-

1. -~ That the applicant has filed the present original Application
praying for setting aside and quashed the impugned order dated
04/07/2008 and 23/10/2008 ( Annexure 6 and 7 of the original

~ Application ) and for issuance of a direction to the respondents

: authority to reinstate the application in his post and pay him all

service benefits including the arrear pay .

2. That the matter came for hearing on 04/05/2010 before thls
Hon’ble Court and the Hon’ble Court directed the parties to filed an
affidavit and enclosing the medical certificate / reports /
prescriptions etc. in suppoft of his illness for his unauthorized
absence from 10/03/2008 to 04/07/2008.

Yo 'c.vw")] -
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3. That this affidavit is filed in present to the order dated
04/05/2010 passed in O.A. No.113/09 affirming the contentions
made in the Original Application relating to his ailment . The
applicant hereby submits all the medical certificate , prescription to
prove his contention made in the Original Application regarding
his illness where by he was diagnosed to be a Patient of malaria ,
Jaundice and Respiratory track Infection (RTI) and advise for rest
for 3 months. |

Somral AdministrativeTribunall A copy of the certificate issued by the Chief

e yenarTeh N | M edical and Health Officer Kothiatoli Public

: ‘ Health Centre , a copy of the certificate issued by

4 25 Jun20g the Senior Medical and Health Officer B. P.

; ? Civil Hospital Nagaon and a copy of the

| * Guwahati Bench T | prescription dated 11/03/2008 is annexed here

TR e with and marked as ANNEXURE 8, 9 and 10
respectively.

—mpmes———

4.  That this a affidavit may be treated as a part of the
_Original Application being O.A. No. -113/2009.

5. " That the statement made in this paragraph and those
made in paragraph 1,2,3, and 4 are true to my knowledge derived
from the~ records and the rest are my humbal submission before this
Hon’ble court . I have been not suppressed any material fact .

ach
And I sign this affidavit on this 17 day of June 2010, at Guwahati

Identified by me | /Zzé O‘W N/, //\4/&)’0\ .

W 7
1A
\ e SN ) Deponent.

Advocate
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v Pr.Pradip Ky, PBorah
' M.B.B.S.,(DIB) PGD MCH, MD (AM), FRSH, AHS
Va Sr. Medical & Health Officer
® Specialist in Maternal & Child Health.

® Experienced Physician in Malaria, Kathiatoli PHC,
Trained in Malarialogy, Guwahati '

® Trained in MTP (Abortion) & Standard Sterilisation at

Aoy — 8 (47

M.B.B.S., (DIB) PGD MCH, MD (AM), FRSH,AHS "~
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